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HSPCB/PAL/2024/ /29 < Date: 28.02.2025

To

The Registrar,
National Green Tribunal,
Faridkot House, Copernicus Road,
New Delhi.
Email ID:- judicial-ngt@gov.in
Sub. - Joint inspection report in the matter of Original application No.806/2024 in
compliance of Hon’ble National Green Tribunal orders In .
R/Sir,

This is in the reference to above mentioned matter. The Hon'ble Tribunal vide

order dated 23.08.2024 in the matter of O.A. No. 806/2024 titled as Prabhjot Sodhi Vs State

of Haryana has directed as under:-

“We accordingly, constitute a Joint Committee comprising District Magistrate,
Palwal and HSPCB.

District Magistrate, Palwal shall be the Nodal Agency for coordination and
compliance of this order.

The said Committee shall examine the matter including relevant documents, visit
the site, and find out whether there is any violation of environmental laws and norms on
the part of the above hospital. If they find any violation, appropriate punitive, prohibitive.
preventive and remedial action shall be taken in accordance with law after giving due
opportunity of hearing to the concerned stakeholders, within two months

A Compliance Report shall be submitted with Registrar General of this Tribunal,
who, if any further order is required, shall place the matter before the Bench
With the above observations/directions this Original Application is disposed of.

A copy of this order be forwarded to District Magistrate, Palwal and Haryana

State Pollution Control Board by e-mail for compliance compliance.”

In compliance of above said orders, the report of joint committee of State PCB,

and Deputy Commissioner, Palwal is enclosed herewith. It is requested to kindly accept the

report and place before the Hon'ble Tribunal.

DAJ/As above

7

0 AN
L__.-\'\ - i
Regional Officer,
Palwal Region
For Haryana State Pollution Control Board
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BEFQORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

OA No0.806/2024

IN THE MATTER OF:

Prabhjot Sodhi ...Petitioner
Vs
State of Haryana ...Respondents
Index
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1. Compliance Report of the Joint Committee in 17 |
compliance to the Hon'ble NGT Order dated
23.08.2024
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4. Annexure R/3- Copy of CLU dated 09/05/2003 10-12
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7. Annexure R/7- Analysis Report 27 |
| Annexure R/8- copy of SCN 28
[ 8. Annexure R/9- Reply of unit 29-87
) Annexure R/10- Closure order of the unit 88-89
7 10. | Annexure R/11- letter to DHBVN 90
Annexure R/12- recommendation of environmental | 91-95

compensation




216

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

OA No.806/2024
IN THE MATTER OF:
Prabhjot Sodhi ...Petitioner
Vs
State of Haryana ...Respondents

ACTION TAKEN REPORT IN COMPLIANCE OF ORDER DATED
23.08.2024.

MOST RESPECTFULLY SHOWETH:

1.

Present Original Application under Sections 14 and 15 of National
Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’)
has been registered in exercise of suo-moto jurisdiction on a letter
petition sent by Prabhjot Sodhi, resident of H. No. 101, Lane No.4,
Bharat Colony Devilal Dairy Yojna Complex, Greater Faridabad.

The Hon'ble Tribunal disposed of the OA vide order dated
23.08.2024 with the following direction:

“In our view the complaint made in this application at the first
instance may be considered and looked into by the District
Administration and Statutory Regulator, and if they find any violation
on the part of the hospital concermned, appropriate punitive,
preventive and remedial action may be taken. We accordingly,
constitute a Joint Committee comprising District Magistrate, Palwal
and HSPCB. District Magistrate, Palwal shall be the Nodal Agency
for coordination and compliance of this order. The said Committee
shall examine the matter including relevant documents, visit the site,
and find out whether there is any violation of environmental laws and
norms on the part of the above hospital. If they find any violation,
appropriate punitive, prohibitive, preventive and remedial action shall
be taken in accordance with law after giving due opportunity of
hearing to the concerned stakeholders, within two months. A
Compliance Report shall be submitted with Registrar General of this
Tribunal, who, if any further order is required, shall place the matter
before the Bench”".

In compliance of Hon'ble NGT directions, a letter dated 16.09.2024
was sent by the Regional office, Palwal to the Deputy
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Commissioner, Palwal to depute the concerned officer/nominee
within 07 Days for conducting the inspection so that factual and
Action Taken Report may be submitted before Hon'ble National
Green Tribunal, New Delhi well within time (Annexure R/1). The
Deputy Commissioner, Palwal deputed concerned area Sub-District
Magistrate as his nominee for the joint inspection vide letter dated
09.10.2024 (Annexure R/2). The said Health Care Facility (HCF) i.e.
Association for Blind and Leprosy Eradication Hospital located in
Behrola, District Palwal, State of Haryana was visited by Joint
Committee on 28.10.2024. As per the grievance raised in this OA,
the hospital has been constructed without obtaining requisite
clearance from Town and Country Planning Department, hence,
District Town Planner, Palwal was also directed to join the
inspection. The joint team comprising of:

1. Smt Jyoti, IAS, SDM, Palwal
2. Smt Akansha Tanwar, Regional Officer, Palwal
3. Sh Narender Nain, DTP, Palwal

The joint committee visited the site on 28.10.2024 and observations
of the committee are mentioned as under:

(i) During inspection, it was found that the said facility is a 25
bedded charitable health care facility that caters to eye treatment
including surgery and kidney dialysis.

(i) At the time of inspection the president of the facility Sh. Prem
Kumar Khullar, his 03 staff members, 01 doctor and 02 patients were
found in the facility.
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(i)  During inspection, it was observed that, the said facility do not
have Change of Land Use (CLU) permission from Town &Country
Planning Department. The CLU of the facility was considered for
construction of health institution vide Director Town & Country
Planning, Haryana, Vide Memo No. F- 750-8DP-2003/6965 dated
09/05/2003 (Annexure R/3) subject to fulfilment of certain
conditions. The president of the facility failed to submit compliance of
the conditions to Town & Country Planning Department.

That the facility obtained Consent to Operate from HSPCB Vide No.
HSPCB/Consent/: 329986522PALCT0O21142409 Dated: 31/03/2022
which was valid upto 31/03/2023 (Annexure R/4).Thereafter, though
the facility applied for CTO but the CTO applications were refused
due to various documental deficiencies including CLU. Lastly, CTO
was refused on 19.10.2023.

(MR
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Unit has obtained Biomedical Waste Authorization valid from
18/12/2021 to 31/03/2024 (Annexure R/5) and after that unit applied
for the authorization but the same was refused due to documental
deficiencies. Presently facility is not having Biomedical waste
Authorization under Biomedical Waste Management Rules, 2016.
Though, the said facility has agreement with the
Common Biomedical Waste Treatment Facilies (CBWTF) i.e.
Golden Eagle Waste Management Company, village Jasana,
District, Faridabad for disposal of biomedical waste. (Annexure R/6)

Further during inspection, it was observed that unit has provided
separate bins and storage site for different kind of Biomedical waste
storage and there was no dumping of bio medical waste in the pits

as alleged in the complaint.

Bahrola, Haryana, India

asqq+67m, Bahrola, Harvana 121106, India
' Lat 28.087738° Long 77.337366"°

28/10/24 01:37 PM GMT +06:30

During inspection, Effluent Treatment Plant of the said facility found
non-operational and unit found bypassing the effluent which is going
to two underground tanks from where samples were collected and
sent to laboratory for analysis. No logbook of ETP operation was
maintained by the HCF. Further, no flow meter and separate energy
meter were provided by the unit. No record of ETP sludge
management or agreement was provided by the unit.
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9. The president of the facility Sh. Prem Kumar Khullar was told about
the environmental violations committed by him by running the facility
in violation of Water Act 1974 and Air Act 1981. He was heard by the
joint committee but he was not able to justify his actions. He was

asked to give his submissions in writing.

Action Taken:

1. As per analysis report no. 1644 dated 05/11/2024 the parameters of
ETP bypass were found exceeding the prescribed limit (Annexure
R/7). It is pertinent to mention here that there is no sewer line
connection available with the facility. Show Cause Notice for closure
vide no. HSPCB/ PAL/2024/650 dated 11.11.2024 was issued under
section 33-A of Water (Prevention and Control of Pollution) Act,
1974, under section 31-A of Air (Prevention and Control of Pollution)
Act, 1981, prosecution action under section 43/44 of Water
(Prevention and Control of Pollution) Act, 1974 and imposition of
environmental compensation to the unit (Annexure R/8).This notice
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was delivered by hand. The unit submitted its reply and written
submissions on 01/12/2024 (Annexure R/9).

. After considering reply and submissions of the unit, on 23.12.2024,
the Regional Office, Palwal was recommending closure action to
Head Office through e-portal namely Haryana Online Consent
Management &  Monitoring  System  (HROCMMS).While
recommending the Closure Action through e-portal, technical
difficulty was faced as SCN dated 11.11.2024 already issued was
not being reflected and system could not be progressed further.
Therefore, formal SCN dated 23.12.2024 of one day was issued
through online portal and thereafter, recommendations of closure
action were made on 26.12.2024. Closure Order was issued on
19.02.2025 (Annexure R/10) which was marked to concerned Field
Officer, HSPCB on 21.02.2025.

. The closure order was complied on 24/02/2025 by sealing the
machineries after giving a time of four hours to the facility owner to
stop its operations.

. Letter for disconnection of Electricity to DHBVN has been sent vide
letter dated 24/02/2025 (Annexure R/11).

. Further, Environment Compensation Rs 43,43,750/- for violations
against the unit has been recommended to the Head office, HSPCB
on 24/02/2025 (Annexure R/12).

. The prosecution action has been initiated and the complaints under
relevant acts shall be filed after the sanction is approved by Head
Office, HSPCB.

. That closure action has been completed on 24.02.2025 and present
report is being filed on 28.02.202& Therefore, report could not be
submitted within two months as granted by this Hon'ble Tribunal.
However, said delay was neither wilful nor intentional. Delay in
submitting the report is regretted. Delay in filing the report may kindly
be condoned and present report may kindly be taken on record.

' 508

Regional Officer Sub Divisi rKagistratcs.-,
Palwal, HSPCB Palwal
9% X~
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To,

The Deputy Commissioner,
Palwal.

Sub: Joint Committee for Orignal Application No. 806/2024 Prabhjot Sodhi Vs
State of Haryana.

Kindly refer to the subject noted above, it is submitted that Hon’ble National Green
Tribunal New Delhi has passed the following orders in Orignal Application No. 806/2024
Prabhjot Sodhi Vs State of Haryana that

“ We accordingly, constitute a Joint Committee comprising District Magistrate, Palwal
and HSPCB.

District Magistrate, Palwal shall be the Nodal Agency for co- ordination and compliance
of this order.

The said Committee shall examine the matter including relevant documents, visit the
site, and find out whether there is any violation of environmental laws and norms on the part of the
above hospital. If they find any violation, appropriate punitive, prohibitive, preventive and remedial
action shall be taken in accordance with law after giving due opportunity of hearing to the
concerned stakeholders, within two months.

A Compliance Report shall be submitted with Registrar General of this Tribunal, who, if
any further order is required, shall place the matter before the Bench.”

In view of above it is requested to depute the concerned officer/nominee within
07 Days for conducting the inspection so that factual and Action Taken Report may be submitted
before Hon’ble National Green Tribunal, New Delhi well within time.

DA : As above.
Regional Officer
Palwal Region
Endst. No.HSPCB/PAL/2024/ L8/ Date: 16/09/2024

A copy of above is forwarded to the Chaiman, Haryana State Pollution
Control Board, Panchkula for kind information please.

QRegional Officer
Palwal Region
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—— HARYANA STATE POLLUTION CONTROL ¥ 0
- BOARD | Bty fse
uepeg LSt Floor, Phagna Tower, ward no 10, National /e

No. HSPCB/Consent/ : 329986522PAL CT 021142409

To.

Highway No.2, Near red Rocks Cinema, Palwal.

Email:- hspcbropal @gmail.com
E-mail: hspcb@hry.nic.in

Dated: 31/03/2022

M/s :Association for Blindness and Leprosy Eradication
Delhi-Mathura Highway, Vill-Bahrola, Palwal

Subject: Grant of consent to operate to M/s Association for Blindness and Leprosy Eradication

Please refer to your application no. 21142409 received on dated 2022-02-14 in
regional office Palwal.With reference to your above application for consent to operate,M/s
Association for Blindness and Leprosy Eradication is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

01/04/2022 - 31/03/2023

Industry Type Health Care Establishments (as defined in BMW rules) having waste water
generation less than 100 KLD without incinerator

Category ORANGE

Investment(In Lakh) 98.0

Total Land Area(Sq.| 4046.0

meter)

Total Builtup Area(Sq.| 3500.0

meter)

Quantity of effluent

1. Trade 1.0 KL/Day

2. Domestic 1.0KL/Day

Number of outlets 2.0

M ode of discharge

1. Domestic Septic tank /Sock pit

2. Trade ETP

Domestic Effluent Parameters

1. NA |

Trade Effluent Parameters

1. BOD 30 mg/I

2. COD 250 mg/l

3. TSS 100 mg/l

Number of stacks 2

Height of stack
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1. Stack attached with|6 meter
DG set 62.5 KVA

2. Stack attached with|6 meter
DG set 45 KVA

Emission parameters

1. NA |

Product Details

1. 09 Beded HCF | 09 Numbers/ day
Capacity of boiler

1. NA | Ton/hr

Type of Furnace

1. NA |

Type of Fuel

1. Diesel | 0.080 KL /day
Raw Material Details

09 Beded HCF, | Numbers/Day

Regional Officer, Palwal
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
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9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. Theindustry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. Unit will permitted only for discharge of 1 KLD domestic and 1 KLD treated Trade
effluent, mentioned sewer connection, for 20 beds only. 2. That the unit shall keep all the
parameters within the prescribed limits and shall comply with all the Norms and Rules as
prescribed in the Act 3. That the unit will adopt cleaner technology thereby reducing pollution
load. 4. That unit will not installed DG set without prior permission of the board. 5. Unit will
provide separate flow meter at Inlet/ Outlet of sources of effluent for which separate 1og book
will be maintained. 6. That the unit will not installed any type air polluting process/ machinery
except DG set and a'so not to add any process which increases the water pollution load/air
emission load. 7. That the unit will comply with all the provisions of Hazardous Waste Rules
and submit return under HWM Rules on yearly basis. 8. That the CTO so granted shall become
invalid in case of violation of any of the above / any law of the land. 9. Unit will apply for
consent to operate for further period 90 days before expiry of this consent otherwise penalty
will beimposed as per policy. 10. The HCF will obtain all necessary clearances from the
concerned authorities and will adhere to all the applicable Environmental
Laws/Actg/Notification regularly. In case of any violation found at any stage, this CTO deemed
revoked 11. HCF will complying the directions, conditions, guidelines, orders and rules etc. of
EPCA,CAQM, HSPCB, CPCB, MoEF, Hon'ble High Court & Hon'ble Supreme Court of
India, otherwise authorization /CTO so granted will be revoked without giving any further
notice. 12. HCF will submit copy of authorization under BMW Rules within 07 days,
otherwise this CTO will be automatically revoked without any issuance of further notices. 13.
HCF will maintained the agreement with service provider under BMW Rules and submit the
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copy of agreement every year with annual return / report. 14. That in case any additional
charges/ fees/ penalty etc.are found payable towards this authorization as per audit then the
same shall be paid by the HCF without any objection immediately as and when demanded by
this office. 15. If at any stage found that HCF was involved in any past violation regarding
Environment Laws/ Rules/ Acts then CTO/CTE/Authorization so granted shall be revoked
automatically & legal action will be initiate against the project proponent. 16. The unit will
segregate the biomedical waste properly and dispose safely to CBMWTF. 17. The unit will
submit annual report every year as per BMW Rules. 18. Unit will dispose off their ETP sludge,
oily cloths, gloves, and other waste will be handed over to CTSDFsi.e. GEPIL. 19. Unit will
maintained Green belt area as per guidelines of MOEF, CPCB. 20. Unit will provide separate
energy meter for ETP and maintained log book. 21. Unit will apply on separate portal for
HOMW Rules within 7 Days. 22. The industry would immediately submit the revised
application to the Board in the event of any change in the raw material in process, mode of
treatment/discharge of effluent. In case of change of process at any stage during the consent
period, the industry shall submit fresh consent application along with the consent to operate
fee, if found due, which may be on any account and that shall be paid by the industry and the
industry would immediately submit the consent application to the Board in the event of any
change during the year in the raw material, quantity, quality of the effluent, mode of discharge,
treatment facilities etc. and unit will obtained prior CTE from expansion before any type
changein capital investment, land and building area, raw material, process, products, plant and
machinery and any type other change 23. In case the analysis report of samples of Air/ effluent/
noise so collected, are found complying the standards prescribed by the Board or under EP
Rules, 1986, the CTO granted, will remain valid for the period for which it has been granted
based upon the category of the project or as was demanded by the unit whichever islessbut in
case of failure of sample (s), the CTO so granted will be revoked/ cancelled after following the
due procedure, beside taking legal action against the unit and forfeiture of performance
security deposited by the unit at the time of obtaining the CTE, as per policy of the Board. 24.
Unit will maintained the daily log-book of energy meters, stock and flow meters all sources of
water supply and discharge. 25. unit will not change the product without prior permission of
the Board. 26. A detailed water harvesting plan may be submitted by the project proponent. 27.
That in case any additional charges/ fees/ penalty etc. are found payable towards this
authorization / CTO/ CTE as per audit then the same shall be paid by the unit without any
objection immediately as and when demanded by this office 28. If at any stage found that unit
was involved in any past violation regarding Environment Laws/ Rules/ Actsthen CTE/CTO
so granted shall be revoked automatically & legal action will beinitiate against the project
proponent. 29. Unit will not use underground water without obtaining prior approval from
concerned authority. 30. That this CTE/CTO will not provide any immunity from any other
Act/Rules/Regulations applicable to the project/land in question. 31. Stack emission level
should be stringent than the existing standards in terms of the identified critical pollutants. 32.
Increase of green belt cover by 40% of the total land area beyond the permissible requirement
of 33%, wherever feasible. 33. Stipulation of greenbelt outside the project premises such as
avenue plantation, plantation in vacant areas 34. Unit will submit compliance report of general
& specific conditions mentioned in CTO along with fresh analysis report within 03 months.

Regional Officer, Palwal
Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL BOARD
1st Floor, Phagna Tower, ward no 10, National Highway No.2, Near red Rocks

— Cinema, Palwal. Email:- hspcbropal @gmail.com "
- Mﬂ”'\
HsPeE No. HSPCB/BM W/2021-2022 Dated 18/12/2021 s
Authorization No. BMW21PAL 17999500  Application No. S
17999500

Date of Submission 17/11/2021

Sub: Renewal of Authorization under Bio Medical Waste Management Rules, 2016.

1. M/s: Association for Blindness and Leprosy Eradication an occupier or operator of the facility located at Delhi-
Mathura Highway, Vill-Bahrola, Palwal, is hereby granted an authorisation for; Generation,
segregation,Collection,Storage

2. M/s: Association for Blindness and Leprosy Eradication is hereby authorized for handling of

Biomedical Waste as per the capacity given below;

(i) Number of beds of HCF: 25

(if) Number healthcare facilities covered by CBMWTF: yes

(iii) Installed treatment and disposal capacity: 1 Kg/Day

(iv) Areaor distance covered by CBMWTF: 30

(v) Quantity of Biomedical waste handled, treated or disposed:

Category Type of Waste Quantity
Gener ated or
collected in
K g/day

Yellow a) Human Anatomical Waste 0

b) Animal Anatomical Waste 0
¢) Soiled Waste 00
d)Expired or Discarded Medicines 0
€)Chemical Solid Waste 0
f) Chemical Liquid Waste 0.5
g)Discarded linen, mattresses, beddings 0

contaminated with blood or body fluid
h) Microbiology, Biotechnology and other clinical | O

laboratory waste
Red Contaminated waste (Recyclable) 0.2
White(Transluc | Waste sharps including Metals 0.1
ent)
Blue Glassware 0

Metallic Body Implants

3. Thisauthorisation shall bein force for aperiod of 18/12/2021 To 31/03/2024 Y ear from the
date of issue.

4. This authorisation is subject to the condition stated below and to such other condition

as may be specified in the rules for the time being in force under the Environment

(Protection) Act, 1986.
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11.

12.

13.

14.
15.

16.

17.

18.

19.
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TERMS & CONDITIONS OF AUTHORISATION:-

The applicants shall comply with the provisions of Bio-Medical Waste Management
Rules 2016 notified vide No.S.O.
630(E) dated 20th July,2016

Bio-Medical Waste shall be treated & disposed off in Compliance with the standards
prescribed in Schedule 1.

Every occupier where required shall setup in accordance with the time schedule-1V,
requisite treatment Bio-Medical Waste treatment

facilities like incinerator,autoclave,microwave system for the treatment of the waste at a
common waste treatment facility or any other

waste treatment facility.

Bio-Medical Waste shall not be mixed with any other waste.

Bio-Medical Waste shall be segregated into containers/bags at appoint of generation
with Shedule-Il prior to its storage, transportion,treatment & disposal.The containers
shall be labeled according to Schedule-l1

If acontainer is transported from the premises where Bio-Medical Waste is generated to
any waste treatment facility outside the premises where Bio-Medical Waste is generated
to any waste treatment facility outside the premises, the container shall apart from the
label prescribed in schedule 111, aso carry information according to Schedule 1V.

Notwithstanding anything contains in Motors Vehicle Act, 1995 or rules there under,
untreated the Bio-medical Waste shall be transported

only in such vehicle as may be authorised for the purpose by the competent authority as
specified by the Govt.

No untreated Bio-Medical Waste Shall be kept stored beyond a period of 48 hours.

Every authorised person shall maintain records related to the generation, collection,
reception, storage, transportation, treatment
disposal of Bio-Medical Waste in accordance with those rules & any guideline issued.

All records shall be subject to inspection & verifications by the prescribed authority at
any time.

Suitably designed pollution control devices should be installed/retrofitted with the
incinerator to achelve the above emission limits, if
necessary.

Waste to be incinarated shall not be chemically treated with any chlorinated
disinfectants.

Chlorinated plastics shall not be incinarated. Toxic metalsin incinaration ash shall be
limited with the regulatory quantities as defined
under the Hazardous Waste Management Rules, 2016.

Only low sulphur fud like L.D.O/L.S.H.S/Deisdl shall be used as fuel in the incinarator.

Occupier will comply al direction for generation, collection, reception, storage,
transportation, treatment, disposal as per

Bio-Medical Waste Management Rules 2016 & will ensure that there is no adverse
effect to human & Environment.

The occupier will segregate the Bio-Medical Waste at the point of generation in
accordance with the special-Il of Bio-Medical Waste
Management Rules, 2016.

The authorization would be subject/having proper disposal system for Bio-Medical
Waste.

The unit shall maintained alog Book for suggestion/collection of Bio-Medical Waste at
the source (i.ewards) and aso for each
category of wastei.e.incienaration, autoclaving or landfill etc.

The yellow Bags should be non chlorinated bags.
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20. The every occupier will also submit the copy of agreement every year before 30th April
from any authorised services provider.

Specific Conditions

General Deficiencies

19
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1. HCF will provide the adequate acoustic enclosures/chamber and
proper stack height prescribed by the Board on their DG Sets to meet
the prescribed standards under EPA rules, 1986 as applicable. 2. HCF
will ensure that e-waste disposed off to authorized recycler / dismantler
in compliance of E-Waste Rule, 2016. 3. HCF will comply all the
directions mentioned in E-Waste Rules, 2011 and 2016,PWM Rules ,
BMW Rules, 2016 and HWM Rules, 2016 and Unit will dispose off their
waste/spent oil of DG sets only to authorized recyclers by the HSPCB
and oily cloths, gloves, ash and other waste will be handed over to
CTSDFs i.e. GEPIL and mentioned the log book under BMW Rules, E-
Waste Rules and HOWM Rules etc. 4. HCF will maintained the
agreement with service provider under BMW Rules and submit the
copy of agreement every year with annual return / report. 5. HCF will
obtain all necessary clearances from the concerned authorities and will
adhere to all the applicable Environmental Laws/Acts/Notification
regularly. In case of any violation found at any stage, this authorization
deemed revoked. 6.HCF will complying the directions, conditions,
guidelines, orders and rules etc. of EPCA, HSPCB, CPCB, MoEF,
Hon'ble High Court & Hon'ble Supreme Court of India, otherwise
authorization /CTO so granted will be revoked without giving any
further notice. 7. HCF will submit copy of valid CTO under water and
air act and authorization under HWM Rules. 8. HCF will comply the
guidelines on Environment Management of Construction & Demolition
Waste in March, 2017 issued by CPCB. 9. That in case any additional
charges / fees / penalty etc. are found payable towards this
authorization as per audit then the same shall be paid by the HCF
without any objection immediately as and when demanded by this
office. 10. If at any stage found that HCF was involved in any past
violation regarding Environment Laws / Rules / Acts then
CTO/CTE/Authorization so granted shall be revoked automatically &
legal action will be initiate against the project proponent. 11. HCF will
submit clearance / NOC issued by MCF/HUDA/Local
administration/DTCP within 30 days. 12. HCF will submit analysis
report under Water Act, Air Act and noise Rules within 90 days. 13.
That this authorization will not provide any immunity from any other
Act/ Rules/ Regulations applicable to the project/land in question. 14.
The unit will segregate the biomedical waste properly and dispose
safely to CBMWTF. 15. The unit will submit annual report every year
as per BMW Rules. 16. The unit will renew agreement with CBMWTF
for disposal of BMW and submit in the office in hard copy every year.
17. The unit will provide proper sampling arrangements on their stacks
and effluent sources as applicable. 18. The unit will install adequate
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acoustic enclosures/chambers on their DG SETS with proper stack
height as per prescribed norms to meet the prescribed standards under
EP Rules,1986. 19. HCF should converted on cleaner fuels namely
natural gas (PNG/CNG), liquefied petroleum gas, bio gas , propane,
butane etc. in DG sets, 20. Unit will submit analysis report of effluent of
all sources within 30 days. 21. unit will mentioned sewer connection
provided by MC/PHED and submit copy of bills and approval with
annual report every year. 22. Unit will submit online annual report
within 15 days other wise this authorization will be automatically
revoked without any further notice. 23. This authorization so granted is
without prejudice to the action to be taken in respect of such past
violation if any 24. Unit will not dump or disposed off any Bio Medical
waste and plastic waste outside the premises unscientifically and on
unauthorized site and not sale any waste to any local kabadi/person.
Unit will dispose off their Bio Medical waste and Hazardous waste,
Plastic waste, E-waste only to authorized by SPCB/CPCB /service
provider / authorized recycler agency and will submit report to this
office as per BMW Rules, PWM Rules, E-Waste Rules and HWM
Rules 2016 etc. 25. That in case any additional charges / fees / penalty
etc. are found payable towards this authorization as per audit then the
same shall be paid by the unit without any objection immediately as
and when demanded by this office 26. HCF Should submit proof of
installed bar code facility within 30 days other wise this authorization
will be automatically revoked without any further notice. 27. This
authorization has granted only for 09 Beds and HCF will discharge
their domestic effluent only in public sewer provided by MC/PHED
otherwise HCF will installed sewage treatment plant and only treated
effluent reuse in flushing or discharge for gardening purpose. 28. Unit
will submit CTO application within 15 days. 28. Unit will submit the
compliance of Authorization under BMW Rules conditions within 30

days. VIJAY Digitally signed by
VIJAY CHAUDHARY

CHAUDHAR Date: 2021.12.18

Y 10:27:23 +05'30'

Regional Officer Palwal
Haryana State Pollution
Control Board.

21
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Golden Eagle Waste Management Company

V.P.O. JASANA, TIGAON ROAD, DISTRICT FARIDABAD, HARYANA
https://goldeneaglewastemanagement.com
E-mail: goldeneagle.fbd @gmail.com
Phone N0.0129-4009871, 08826996443, 08826996444

AGREEMENT

This agreement is being entered into on this 1%t Day of April year 2024, in
Haryana between M/s Golden Eagle Waste Management Company

at Village Jasana District Faridabad, Haryana (hereinafter referred to as "Service
Provider" unless contrary to and/or repugnant to the context mean and include its

successors representative and permitted assigns etc.) through Mr. Raman
Kumar to enter into and sign this Agreement for and on behalf of the Service
Pravider of the ONE PART

AND
Association for Blindness & Leprosy Eradication
Vill-Behrola, Delhi Mathura Highway, District- Palwal

(H’ereinaf‘ter referred to as "Waste Generator” which expression shall, unless
contrary to and or repugnant to me context mean and include its successors
representatwes and permitted assigns) through .........ccoooeiiiiciniiiicc it’s

.\,of the OTHER PART.

1. WHEREAS, the service providers have been selected and duly authorized by the
For hssoriation For 0 oo Haryana StatePollution Control Board (HSPCB), under Rule 8(4) of the Bi \50“ Ea
Medic lr{v}ste Management & Handling Rules 2016) for operating a facility

O\

“?Cfepue_.,




\C’ /_—.,'#‘ 23
QHEM Eacg ﬁ#p | _ m""“l/ (o 1
!




7.)

For Association For B!

indness And Leprosy Fra
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the Collection, Reception, Treatment, Storage, Transportation and Disposal of
Bio-Medical Waste.

WHEREAS, the Service Provider with its OWN INFRASTRUCTURE  at Village
Jasana, Tigaon Road, District. Faridabad (Haryana) to operate and maintain the
Incinerator and Autoclave/Shredder from service of Health Care Industries.

WHEREAS, the Waste Generator is desirous of out sourcing the disposal of its Bio-
Medical Waste and has approached the Service Provider for its services in this
connection

Now this Agreement witnessed the following terms & conditions to be
performed by both parties to the agreement: -

1.) The Waste Generator will arrange collection and ensure proper segregation of
only Bio-Medical Waste generated from its various departments and wards, as
per the guidelines of the Bio-Medical Waste Management & Disposal Rules
2016.

2.) The Waste Generator will pack the segregated Bio-Medical Waste as per rules,
at the collection end point, in colour coded bags label the said bags as per
Schedule 1V (Rule-6) of the Bio-Medical Waste Management & Handling Rules,
2016 and keep them ready for collection by Service Provider's collection staff
during 9 a.m. or any other time which may be mutually agreed upon.

3.) The Waste Generator undertakes to deliver to the Service Provider only the
segregated Bio-Medical Waste generated on daily basis. General Waste i.e.
(MUNCIPAL SOLID WASTE IS NOT BE PUT INTO THE SERVICE PROVIDERS
BAGS AT ALL) for any violation of the Bio-Medical Rules in this regard the
Waste Generator shall be exclusively responsible,

4.) The waste Generator will stick the Colour Coded Bar Code Sticker on all the
bags, the bar code has all the required information of the HCF. One bags will
packed the responsibility of the driver of the service provider will scan the
bags before load in the vehicle.

5.) The Waste Generator's responsibility will cease once the segregated Bio-
Medical Waste, duly packed and labelled has been handed over to the Service
Provider. It is specifically agreed and understood that compliance of the Bio-
Medical Waste (Management & Handling) Rules 2016 during transportation
and disposal shall be the exclusive responsibility of the Service Provider.

6.) The Service Provider will charge the Waste Generator, being Hospital/ Nursing

T “Ja
Home/ Clinic etc. providing ("?55 (.@.‘:ﬂ f’ BED FACILITIES, the full
registered capacity of the said unit, subject to a minimum of (Rs. {ﬁ?.vl-')

per MOﬂth. (l..lll-IIIIIIlIIlIlIIll..lllll-IIllll.llllllllllllﬂlll)I Extl'a 120,0 GSTI

(a)Notwithstanding the aforesaid term this agreement may be terminated by
either Party by giving 90 days written notice. However, this requirement of 90
days’ notice shall not be applicable in the event the service charges are not pai
by the wasteI generator as provided in Clause 9 of this agreement or upon th
ion

Authorised Signatory
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10)

11)

12)

13)
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occurrence of any events specified in clause 7) b (i), (ii) & (iii) in which events
the service would be suspended/terminated forthwith:

(b) Notwithstanding the aforesaid term: -

i The Service Provider will be at liberty to discontinue the service to the
Waste Generator in the event the Waste Generator does not pay the
service charges or/ and violates the terms of this agreement or/ and fails
to comply with the prescribed guidelines and norms applicable to the
party.

ii. The Service Provider will be within their rights to suspend the services to
the Waste Generator in the event of the Waste Generator handing over
un-segregated Bio-Medical Waste.

iii. The Waste Generator shall be at liberty to discontinue the services of the
service provider only in the event that the Service provider fails, refuses
and neglects to comply with provisions of the Bio-Medical Waste
(Management & Handling) Rules 2016 during transportation and disposal
of the Bio-Medical Waste except due to circumstances under force majeure
clause and the circumstances beyond Service Provider's control.

Taxes, such as Contract Sales Tax, GST etc., if applicable, shall be to the Waste
Generator's Account.

Neither party shall transfer and/or assign the rights granted under this
Agreement without the prior intimation to and permission of the' other party
without obtaining a written undertaking by the proposed assignee/transferee
agreeing to assume all of the said party's obligations under this Agreement and to
abide by all the obligations and covenants contained herein.

No change or modification or waiver of any of the terms of this Agreement shall
be effective unless agreed to in writing and signed by duly authorized officer of
each of the parties here to.

The parties to this agreement shall refer their disputes arising of this agreement
to the sole arbitrator to be appointed by the services provider. The fees of
arbitration will be borne by the parties equally. This Agreement shall be governed
by the laws of India and shall be interpreted and constructed in accordance with
the laws of India and subject to the jurisdiction of Courts at Haryana alone shall
have exclusive jurisdiction to try, entertain and dispose of any dispute between
the parties thereto not falling within the jurisdiction of arbitration. It is also agreed
between the parties that cost of litigation is to be borne by the defaulting party in
addition to the penalties stated in this agreement.

This Agreement shall bind both the parties and either party to this agreement
shall not terminate this agreement without prior consent of the concerned
Regional Officer, Haryana State Pollution Control Board.

All notices, requests, demands and other communications required/permitted to
be given under this Agreement shall be in writing and delivered by hand against
receipt, or sent by registered mail or by telex at the following address.

uthorised Signatory

3
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Waste Generator

14)  The Waste Generator is responsible for maintaining the annual record of the waste
generated for submitting the annual report in Form No. Il to R.0., HSPCB. The
Waste generator will also be responsible for intimating the service provider about
the renewal of the agreement once the validity of the agreement is expired.

15) The Waste generator undertakes to keep the validity period of the Agreement for
a minimum period of one year from the date of service as per HSPCB Rules and in
between the agreement is cancelled, they should directly intimate R.0., HSPCB
with adequate reason about the cancellation of the agreement failing which all the
consequences will be to the waste generators account.

16) The Waste Generator further undertakes to sign & stamp every page of the
agreement and return the second copy of the agreement immediately to the
Service Provider. The Waste generator will fill up the date of service in the original
copy of the agreement in the below mentioned column at clause No.19 of the
agreement after starting the waste management services by the Service provider.
Thereafter the waste generator will submit a copy of the agreement to R.O.,
HSPCB.

17)  The terms of this Agreement shall be one year commencing from 15t April 2024
and terminating on 31%t March 2025 Any such notice or communication shall be
deemed to have been duly given and served at the date and time of (I) delivery or
of first refusal of delivery. If sent by registered mail or delivered by hand; or (II)
either the date sent (if sent by during the receiving party’s normal business hours)
or next succeeding business day, if sent by e-mail.

IN WITNESS WHEREOF, the parties here to have set their hands and seal on the
date, month and year mentioned above.

WASTE GENERATOR GOLDEN EAGLE WASTE MANAGEMENT

Cco.
Fo

=

Association For Blindness And Leprosy Eradicgi

ntary
ary

. ~

AUTHORISED SIGNATORY AUTHORISED SIGNATORY

\
Verified By:1. %wjpjﬁ‘ (NP
\
Verified By:2.

E‘:ﬁ{f{;{r
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.
A,
HARYANA _ STATE
W POLLUTION

FORM ]
(See Rule 36)

Report No.:-1644
Dated - November 05, 2024

I, hereby, certify that 1 Narender Hooda as Board Analyst,
tion) Act, 1974(6 0

Jyoti SDM, palwal, Dr. Anju Rani, Sc'B’
ic effluent of M/s Association for

(3) of section 53 of Water (Prevention and control of Pollu

29" day of October, 2024 from Ms. Akansha Tanwar, EE, Ms.

& Sh. Narender Nain,
Blindness & Leprosy Eradication, collected o
for analysis. The Sample was in a condition fit for ana
I further certify that I have analyzed the afore-mentione
and declare the result of analysis to be as follow:-

DTP, Palwal, a sample of liquid domest
n 28.10.2024 from the ETP Bypass

lysis reported below:-
d sample on 29/

BDL* = Below Detection Limit
DL** = Detection Limit

The condition of the seals, fast
Container had its seals found intact in order; slip on the

representative of the industry and the board representative.
Signed this on o5t day of November, 2024

Haryana State Pollution Control Board Laboratory,
Sector-16 A, Faridabad

To
The Member Secretary, HSPCB, Panchkula/ Region

for Blindness & Leprosy Eradication

Endst. No. HSPCB/LAB/F/2024/ 8 24--

This test report relate only to the p

[Sr. No. | Parameter From  the ETP | Prescribed Test Method
Bypass going to | Limits
two tanks
1. pH Value at 25°C 7.23 6.5-9.0 APHA 4500 H* B (24"
|7 |Edition 2023
3. | Conductivity uS/cm at 25°C 1760 APHA 2510 B (24"
Edition 2023
3. | Total Suspended Solids mg/! 510 100 APHA 2540 - D (24"
Edition 2023
4. | B.0.D.(5 Days at 20° C) mg/l 135 30 APHA 5210-C
Edition 2023
5. Chemical Oxygen Demand mg/! 672 250 APHA 5220-B
Edition 2023
6. | Oil & Grease mg/I| 5.6 10 APHA 5520-B (24%
Edition 2023

ening and container on receipt was as follow:
container had the signature of the

TC-11156

duly appointed under sub section

f 1974) received on the

going to two tanks

10/2024 to 05/1 1/2024

|
Boa g%;;%

al Office, HSPCB, Palwal / M/s Association

Dated: §-11 - >

articular sample submitted for testing



Reglonal Offic Reglon
Haryana State Polﬁ%trgl Board
II - Floor , HSVFP Off omplex,

Near Gymkhana Club, S
, Sector -12, Palwal
Website = www.hspcb.gov.in E-Mall - hspcbropal@gmail.com

1/2024

pated: 11/1

To
M/s Association for Blindness and Leprosy Eradicatlon.,
Delhi-Mathura Highway, Village -Bahrola,District- Palwal
Contact No. — 8851010580
Email- ableindla@yahoo.com
- -’ fl
Sub: Show Cause Notice for Closure under section 33-A of Water (prevention and Cﬂ?lgf':‘og)i'
-A of Air (Pravention and control of Po 1 of
(Prevention and Control &%

Pollution) Act, 1974, under section 31
ection 43/44 of Water

Act, 1981, prosccution action under s
| compensation-

Pollution) Act, 1974 and imposing environmenta
tee constituted bY Hon'ble
bhjot Sodhl Vs Sta ]
y and found operatio

NGT vide order
te of Haryana

Whereas your unit was visited by the jolnt commit
nal after,

dated 23/08/2024 In OA No. 806/2024 on 28/10/2024 titled as Pra
| during inspection It was found that your unitis a Bedded Health Care Facilit

expiry of CTO and Bio Medlcal,Waste Authorization from the board. |
is Bedded Health Care

Whereas as per policy orders dated 26.02.2018 and 04.12,2020 your unit : :
Facility which is covered under| consent management & required to obtain consent to Establish/ Consent

to Operate from the board m’enlt!oned at serial No 84 in Orange Category.

3299865 22PALCTO21 142409 Da teq

Whereas your unit has CTO vide no. HSPCB/Consent/: : N
31/03/2022 which was valild upto 31/03/2023 & BIo Medical Waste Authorization .
BMW21PAL17999500 Dated 18_{_12/2021 which was valid upto 31/03/2024. '

ed by the District Town &

nit has not provided Change of Land Use certificate issu
rtment for establishment of bedded health care facility to

-operational during joint committee vi

Whereas your u i -
Country Planning Depa the joint committee

during inspection. ,
Whereas ETP of your unit ' was found non

was found bypassing the effluent.

sit and your unit

to two tanks, and as per analysis

cted from ETP bypass going
ding the permissible limits.

Whereas water sample 'was colle:
ter sample was found excee

report No.1644 dated 05!11]2_0'24, the wa
Water Act, 1974 & Air Act 1981.
dmissions of patients as Yo
d violations.

ur unit Is in the gross violation of the

by directed to stop taking a
f non compliance of the above sal

Whereas yo
ur health care

Whereas, you are here!
facility would be sealed In case 0

he Environmental Compensation in

Whereas, for the above said violations you are liable to pay t
/2343-2350 dated 22.12.2021 as

terms of the directions of Board issued letter no. HSPCB/PLG/2021
assessed by the Board as per methodology defined therein.

Therefore, you are hereby directed to show cause & explain within 07 days as to why closure
action may not be taken agalnst your unit u/s 33-A Water (Prevention and Contro! of Pollution) Act
1974, under section 31-A of Alr (Prevention and Control of Pollution) Act, 1981, prosecution action und'el'r
section 43/44 of Water (Prevention and Control of Pollution) Act, 1974 besides initiation of legal action
under the Acts for non-compliance:of the relevant provisions of Environmental Acts/Rules/Laws.

In case you fall to reply/comply with the deficiencies mentioned above within ab ;
stipulated period, it will be presumed that you have nothing to say in this regard and acce:tvfh;n f{;tt’ﬁg i‘:
mentioned above, which will warrant closure actlon against your unit under relevant Acts/ Rules besid

initlation of legal action under the relevant Acts/Rules without glving-any further notice S

bt panisnh by g,
| ForAslsodn@;ﬁwnaﬁMam Eradication
TN | 20 ﬂﬂmor_ised Signatory

p&Twal Region
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Subject: Request for Extension to Respond - Reference HSPCB/PAL/2024/650 D inor» 8 [

o ABLE Charities <ableindia@yahoo.coms S Novis 0454600 & @ &

tome

Respected Madam,

In Reference to your letter number HSPCB/PALI2024/650, Dated: 11/11/2024 |, Prem Kumar Khullar, defence veteran
would like to inform you that we are not capable to reply details because there is lot of legalities involved please give
us a month and after 11 December 2024, we wil do reply probably.

With Best Regards,

Prem Kumar Khullar

ABLE INDIA CHARITIES
{, Tel: +91.129.2260468

{, Cel: +91.9811157104

£ Website: Able Charities

( Facebook| Instagram

# Donate Now
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Sy mRoHIT s
N & architmu outlook.com
\"31- .TGUDGAL Q DELHI HIGH COURT

AL PRACTITIONER

The Regional Officer

lInd Floor, HSVP Office Complex
Near Gymkhana Club, Sector - 12,
Palwal, Haryana - 121102

Subject: Reply to Show Cause Notice dated 11.11.2024
regarding closure under Section 33-A of the Water (Prevention
and Control of Pollution) Act, 1974; Section 31-A of the Air
(Prevention and Control of Pollution) Act, 1981; prosecution
under Sections 43/44 of the Water Act, 1974; and imposition
of environmental compensation.

Respected Sir,

Under the instructions of my client, Association for Blindness and
Leprosy Eradication (ABLE), through its President, Squadron
Leader (Retd.) P.K. Khullar, I submit this reply to the Show Cause
Notice dated 11.11.2024.

The ABLE Society, a non-profit organization dedicated to
eradicating blindness and leprosy, has been instrumental in
providing free medical services, including consultations,
dispensary facilities, and educational initiatives for
underprivileged individuals. A detailed response to your notice is
provided below, along with attached documents for your kind

consideration.

30



BACKGROUND OF ABLE SOCIETQ

1. Establishment and Objectives:

e ABLE Society was registered on 06.12.1993 under the
Societies Registration Act, 1860.

* Its core objectives include eradicating blindness and leprosy,
conducting public health programs, and supporting the
welfare of impoverished individuals.

* Relevant documents, including the Registration Certificate
and Memorandum of Association, are annexed as “Annexure

1&2%.

2. Land Allocation:

e The Gram Panchayat of Village Behrole donated land (52
Kanal 14 Marla) for ABLE’s charitable work through a
resolution passed and approved by competent authorities.

o The details of the land transfer and related documents are
annexed as “Annexure 3”.

3. Challenges Faced:

o Despite applying for a Change of Land Use (CLU) in 1999,
procedural delays—such as the NOC requirement by NHAI
and subsequent demands for a road construction (estimated

cost: ¥14,00,000)—impeded progress.

These challenges, along with false allegations by individuals
with malicious intent, have caused undue hardship to the

Society.

31
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RESPONSE TO SHOW CAUSE NOTICE

4. Grounds for Show Cause Notice:

e The notice cites water sample results collected during a visit
on 28.10.2024, which reportedly exceeded permissible limits.

» We respectfully submit that on the said date, the Effluent
Treatment Plant (ETP) operator was on leave, and no proper
sample collection procedure was followed.

S. Water Quality Testing:

e ABLE Society regularly tests its water quality through
accredited laboratories. Reports dated 22.07.2024 and
15.11.2024 confirm that the water quality is within

permissible limits. Copies of the reports are annexed as
“‘“Annexure 4 & 5”.

e [t is worth noting that the whole land belonging to them has
hundreds of big trees caring to cause of environment so much
so that the end of waste water is discharged into a small forest
created for the same.

6. Bio-Medical Waste Management:

e ABLE Society does not admit indoor patients, minimizing bio-
medical waste generation.

e The Society had valid permissions for Consent to Operate
(CTO) and Bio-Medical Waste (BMW) Management until
31.03.2023 and 31.03.2024, respectively. Renewal
applications were duly filed but remain pending due to the
delay in the issuance of the NOC and CLU certificate. Copies
of CTO and BMW approvals are annexed as “Annexure 6 &
7.



7. NHAI and Pending Complaiaé’8 33

* The NOC from NHAI remains stalled due to baseless
complaints filed by disgruntled individuals (former
employees). These complaints have been addressed, and the
conviction of the President was quashed on 07.06.2024 by a

competent court. Judgment copies are annexed as “‘Annexure
8”,

* Correspondence from NHAL, requesting action from the

Deputy Commissioner on the pending complaints, is annexed
as “Annexure 9 & 10.”

8. Compliance with NGT Order:

* ABLE Society was unaware of the Hon’ble NGT’s order dated
22.08.2024 due to non-service of notice and the society was
not made the party.

* The Society intends to file a review petition, highlighting its
charitable activities and the procedural lapses by officials of
different departments causing unwarranted harassment,

REQUEST FOR RELIEF

9. Re-Sampling and Fair Assessment:

o We request that water samples be collected in the presence of
the Society’s ETP operator and tested by an accredited lab to

ensure accuracy and fairness.

10. Dropping of Show Cause Notice:

e The Society is committed to full compliance with pollution
control norms. Considering the challenges faced due to
procedural delays and false allegations, we humbly request
that the show cause notice be dropped.



11. Expedited Clearances: 249

e We urge your good office to coordinate with NHAI and other
relevant authorities to expedite the issuance of the NOC, CLU
certificate, and renewal of CTO and BMW permissions.

12. Assistance for Continuity:

* The ABLE Society has served thousands of underprivileged
individuals for decades. At the age of 87, Squadron Leader
(Retd.) P.K. Khullar remains steadfast in his mission. Any
assistance in enabling the Society to continue its operations
will be deeply appreciated.

CONCLUSION

The ABLE Society has always operated in good faith and for the
greater public good. Despite numerous challenges, the Society
remains committed to its objectives. We assure you of our
willingness to address any shortcomings identified during the

investigation.

Your understanding and support in resolving these issues will
ensure the continuation of our charitable activities for the benefit

of society’s most vulnerable members.
Thanking you in anticipation.

Date: 01.12.2024
Place: Palwal, Haryana

Advocate Archit Mudgal
(On behalf of ABLE Society)

Enclosures:
1. Annexures 1 to 10
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5 e
In the matter of het 2.\2:-.. 11;.«." Iming 9n Gct for the

.t-
Registrotion. ' Z—

! l
In the mitter of "AULOCTATION POk BLINDNES S WD A'ﬁ‘*vf =

LEFROGY ERALICHTIONN,

IRCOUNTONH OF & ' 50eT T

1. The name of the Socioty 5hull be ~ ASSOCIATION /
FOR BLINDNESS AND LEPROSY BRADICATION (ABLE).

2. The Registered Office of the Society shell remoin
. in the Union Territory of Delhi ond ot present
it is at the follewing address:
~ 15/20 Vasant Viher v
New Delhd
3. The aims ond objectives, for which the Society

is constitutod, are inter-alins, 9s hereinafters

i} To look Bftcl‘. the welfore of blinds ond lepers and
to work for provision of medical fecilitics
to the people and to swork Ln rural oredag for
general imorovasent in living condikions co 73 o7

=

n dmong Assoclations,
hments, orgni vittions,
218 working for the

i1) To prcr $

v

poor pcople.
1i1) 7o take steps to.ed
L]

snd to inculedto on
persons in life.

5 ond lepers
t&' ive A5 pormél v

iv) To toke zuch stepd a6 nceustyy for the
prevention and ture of aroventible und curdble v
blindnass, eye discesus and lenrosy.

4 ]

v) %o run elinics, wobile unity, eye-bonks, dispen=-
sapfes ond comsultin rooas fad Lnstitutions &
hioany for rolvLLlLt Elon, ~Cncition  Jnd wellsre
of' blind nd leporc,

v

vi) Yo prennte, Tnltdote gl Advinee me oaren
whath?r' mnGicol, ‘enertdon:l or othvirvice for
elimineeing the ¢ose of Llinwinead onid for v
hel dng the Llind ond leperd.

|

adBomns z
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8.

9. MEETINGS ' e 4

——a G
| 252 2
Membership to the Socioty shall be opén

the objects of
rested to furthor :
P‘rsons inte 151-’ of am{ one H‘hoﬂﬁ

d shall cond
the Saatuty @5 as o member hos received

! ion
application' for odmis3 '
svproval of the Goveming Body of the Soclety

SULSCRIPTION

The ordinary Annual Membership fee of the Socliety .
shall be R.100/- and a life member has to pay 10 time

of the ordinary membership fec. S/

CESSATION OF MEMBERSHIP

Any member may withdraw from the Society by a
simple written resignation voluntarily. Non-
payment of annual subscription or violation of any
of tle rules and regulations and the purpose of the
sald Society will invite .céasgiion of membership.

A membership 'may be rencied againipn the request
and payment of membership fé'é, with the approval

YU i A “”’ff;; iz

(a) ANNUAL MEETING ,

ERADICATION shdll be held on such a date and

at such time dnd place »s the Governing Body

may decide to consider the balance sheet, general
stotement of incou!a and expend{ture, report of
the auditors and other annual Ieports, to

elect officers, to consider if decmed fit, to 7
sanction- any f:qm-lawu to appoint an auditor

or suditors and to consider, degl with and
dispose of, such other business as may properly
come to the meeting, Notice of a minimun of
fifteen days shall be given for commencing

the annual mut.tng'; and seven days notice for

any other meating.:

(b) SPECIAL HEETING |
ASSOCIATION FOR |
A special meeting of the/BLINDNESS AD LEPROSY
ERADICATION tl'ay be called at any tima by any
£ive members, The date, time, place and pul‘poﬂ.‘}

L s
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o pBOrNLRL 3

Y foundan fEMn arm ap Bhone wliges anes
.Id.hm“.‘ DO Lot el 4 Josturs 4 ,_'
Showa In the Nemarandum of a el atd The
tota! number of meabers of Gaverning £ aot

oxcoed  eleven in numer, <
1]

3(a) . MEMOERS DEFIRED

Ay person who has attained the ige o
mejority can vecone member ol the Assoat!on

irrespective of.ceste, creed or celigle

.

4, GOVEMITUS D07 (Advead cames)

The  Goverslng Body of the Orgaaisation 411
consist of:

(1} The President ~
(2) Vice President
(3} Secretary v
(4) Tresourcr =
(5) Ordinary Annus
L6) Life Members.,

5. DURATION OF THE G

The General Sody of the Spciety thall coninue
for two yeays from the date of its Irst seting.

h“-—‘ﬁ_ i SR
6. TOVERS AD OUTISS OF THE 3;

-

OOy

not ewprossly provide
shall he final.
11) %o lay Jinm the poliey ul tha dacletye '
111) To elect the office=twayrern snd members of

Executive Loly of Uw: socleb,

19} To wasid r wid o, erove tho Aanual Repoct J
ol el Aunnsl Avdl i storenent of Acconts
and Balancu=sluat of the Joclety,

V) To 1.-‘1 Gown ulas of thae f;nclut‘_' ﬂﬂ': nake
Al tdond, Celotionn, swn’ients end aleoratits J

thoreto.

wvl) To z oint awlitors and fix thelr reminerations

aessasl

2%
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THE SECRETARY

1
1. The Secretary shall be re'ponsml; f:; al
the secretarisl work connected wi o
Society. The Secretary shall not be

/7
for more than 2 years.

2. The Secretary shall be responsible for due
and effective administration of the Sodeth

3, The Secretary shall be in charge of the day
to day administration and shall be responsible/
for the secretarial work of the Society.

4. The Secretary shall keep and'maintain >
registers, hooks, papers and records of the
Society, ‘

S+ The Secretary shall lprepam the Annual Report
of the Society,

6e

The Secretdry shall : Pin chi of the
correspondence and. SRmunigdtions of the
Soclety, 3 5

7« The Secretary sha)] rupam th agenda of
the General Body and

“utive Body in <
consultation with the Preaident.

1

,

The Socmtury 'shall be/ DX and Publisher
of the' official organ :

pamphlets of the Socibty E"}?“ &
L)
pmdd.

(2) The Treasurer shall hola office
two years or for the duratton of the Meanaging
Committee: ag the Cote may be, Provided, however,
that be shall continue to hold office unti) his .~
Successor i{s elected,

for a period of

(b)

]
In the event 'of a vacan

€Y in the office of the W,
- Treasurer person eppointed by the President

" shall perfornm the functions of the Treasurer

till the Treasurer is elected by the Executive

Body for the remainder of the tem.

29
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vii)

viii)

ix)

xi)

xii)

- 255 g

To wpfk for 0 uniformally worked braoille code

9nd for establishment of vprinting.presses for
rendering echution and information for the

blind and encouraging manufacturers, import

and supply ‘of educational, cultural, recredtiondl
ond other material and applionces for the use of
blind. ' L

|
To stort and 'assist educationdl and vocationel
instructions for the blind including workshops,
industrics 2nd esteblishment for the training 3
of disabled and other physically incapacitated .~
for getting them employment.

To run orphanageg, schools, blind homes or other
centres in other parts of India ond dbroad with
the help of anytothcr members joining this Soclety.
and making branches of this parent organisation,

utilised and :
ofhof its 2ims and
a\ﬁ liemorandum of

sion tiereof shall Le paid or
ajfectly to its members

applied ‘towsrds f
objectives and s
Association, @end
transferred direc

profit motive or A b
No member of So ?tg? g211}ver have any right of
transfer or claif on fi‘g; mé%ble ar immovable

mdke 8ny profit whiot-

To bf?Ff'prizes ond to arint schelarships ond
stipends to oll the needy in furtherence of f.he
objectives of the ornanisation,

Y5 do ¢)) such other luwful things ds ére
conducive or ncloentd) to the attainment of the
above objectives oithe Goclety. :

IC...II}

40



B |
= 256~ T 14
e \

All the income, earnings, movesbla, immoveble 1

INCOHE

properties of the Society shall hie solaly utilisedx end
oppliad towords the pranotlon of 15 oims end ol jects

only as set forqh 1:1lthe kHemorandum of Association and /
no profit on thereof shsll be pald or transferred 3*’
directly or indirectly by wi;'v of dividents, bonus, R-é
Profits or in any manner what-so-ever to the present X |
Or paet Membnrs of tie anciuty.uil::rl have any personal |
Claim on any movt'.'able‘ or immoveable properties of the @{ |
Society or make en any profits, whateso-ever, by virtud
of his membership, '

]

EXECUTIVE BoDy B

Names, addressea__and océppatl .
members of the Zxccutive Bodf to/hoh the /Rules of
the Socicty, the msnagement o tb;”i.;_ia ?4 are entrusted
33 required under Section 2 of thw Soeieties Reglstration
Act 1860, are as followsie |

¥

S.NO. NAYE IN FULL AD OCTUPATION  DESIGUATTON
NOINALS I THE SOCTETY
> (sh .
. (5 « P.Kos Kullar Retired President
Mﬂ 835/1_5, ?arif.lahvd Son Lir 7
2+ | She Brij Hohan ‘I:odhn Vice Presid 4
v ‘| BL=8, Mari Nagar, i
Hew Dalhi.
3. | Sh, Rajesh Mahna Secretary
i 67, 5FS, Shelkh Saral
Phase-I, New Delhi-17
‘. Mrs, Kl.lndsl'l l(hl.llla.‘l.' Business Trea_r‘urar

-

595415, Faridabad

5. | Sh. Rajesh Choudhary  Agricultu-  Member

v A-85/R, New Colony, rist, ‘
Palwal.
6. | Sh. Om Kumar Kullar Mvocatn Hembor
v A 15/20, Vaswnt Viharc .
New Delhi.
7. 3h. 5.C. Mahna NMivocatke Hubor
j 1174/70, Faridsbad
‘ L
'8, Sh. Armit Lal Handa Retd. Govt, Member
D ‘/2‘ Vlldl‘it V!.l:llr. f!'nployue
v New Delhi. .

(Contd..4)

3
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SINOUS 1ER 30013
v s

We, the understnod are Gesfrous of Lorming
PO LLIINESS AD
woclutivg it lntrg=
Dursuance of this

ON

JACA" onder e

1
tane Loyhipayg

Ucouyng tien _5__1_»_‘ Tirn

LL&_U/E =l
' \

Sh: Pole Kadler, fterired W =

8L/15 Farfldabad | ven Lir

> ' JT\/.

Sh. Grl ] lohan Toofan Socie) Wc"b “

DL=G, Hari Wager ° * orker

::\_‘-\' —)QI.‘LL 1

<. Rajesh Molna Iivocato N
ﬁ7; -"?-ip aheikh anrad

Thaue-1,

How Delhi=17

Fr. ¥undan
B85/15, Farily

ﬁ):'.-in‘.-.:s M,N
Sh. Raiesh Choidhary Agriemle

1-a5/7, Hed Solauy, Larist /

FPalwal ;

e

| [~

Sh. Aanrlt Lal Hendg |
S

3ie Om Kunar 1) Yar
L 1%/20, Vesant Vihe
Lew Delhl

3h. S.C. l’mhng
1174/73, Earidabod \

h4/2
Jos an;. Vihar, /j
liew Nelht !

t:I.JfILI.]. sav e

e
L L nﬂ‘mjw\.f t\-klm&lﬂ’ml 4o No &
b\-C Kh ARY ?R’Nﬁ :

.\ fvaa Tl e

HARIOM Sz M

Y I (Advente)
GI-C, k‘nlu Seral New L‘uuu
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RULES AD REGULATICUS

1.

ASSOCIATION FOR LLIIMIGL WiD Lapioat
ERADICATION. Lo cotadiolwd for the
purposes and objutts set forth in  the

lanonmdum of Asasoclation. For carrzing
r-uL adms and ol geets gives in tho Hemoran=

dua  aau Lor Inteamal managenent of tho o

Society, the following rules are ghven below:

DIMVRPRETATIONIS 3

In these articles -

(a) "The Act"" m:ans the Gocleties Reglstration
Act ZXT of 18060,

-

(b) The Rulﬁe *'Hall mmn the yles and
Regulations oL’ "; ATION FOR BLINDIESS .

RD LEpRoR” "n.r.ar AT v;a" , sick, disahled
and needj as he' in costained or as smended,

91 mean the Viemor andum
"AGSOCIATICH FOR BLIIDIESS AD LEPROSY 5

(¢) "Memorandum' 2
of
ERADTCATICON Y,

1

() "Person" nhall

"(e)
the aocicty wnin:h un otherwise fixed by /

the 3ociety, 3hall be the year from ist
January to J1st December.

Words importing the masculine gender shall
{ncluldé the feminine and words importing !
the signnl.r number shall fnclude the '

(F)

plural and vice versa, __

Contdaseaas

A1

T e ——

95 39
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311 be o

the accounts 0f the,
Ganeral Bm‘y:

for ‘the proper
accounts

(C\ e f
, RTELY and mﬂlntail'l

sible to the

pmsidﬂﬂt
the funds and

aundit ond the

to prepere the
1 liody meeting

ey ond

make,

Socloty and be L't*s\on
ocutive nody «nd the
sondd ture wnd aintamnce of

¢ arponase for the annudl

rotion of the hslance sheet,

resented in the cenerd

yoceive a1l mon

as mdy be decided by

ve accounts

by tho President

and
nrep-
culget  to e ¢
snd  Excattive nody ond to
ranit in the Lenk or banks
the Bieentive uyody to the respectd

vl Lo poy wotey on hEoper sanction
ol Ele Seerctiory.

ACTUGIITS AlD &UDTTIHG

True sccounts shall be kept of all moneys received
und cxpended by ASSOGTATION FOR DLINDNESS AND LEPROSY
BRADICHTION 2nd ogfimatters ingrespect of which such = cel
receints and cxn#hiitur® tokdiplace and of the property’
and Lbilities & ASJOPYATIGH/FOR DLINDNESS AND
LEPROSY ERADICATIN. Onc‘; least in every year
such accounts of Inc "e‘-ufﬁ Exr«endimre together
with @ Balance.Shect . and ‘renort shall be prepared
and signad by tha newm ated bo.maintnin the

the ennu2l meeting of
LEPROSY ERADICATION. The duly audited and corelfied
Balonce Sheet ond Stitoment of Income and P.xpendi-
ture will be presented 8t an Annual Meeting of
ASSOCIATION FOR ELIIDNESS AID LEPROSY ERADICATION,
and pasaad. Subject to any reasonsble restrictions
as to time and mﬂnner imposed by the Menaging .
Comnittee, such accounts shall be open to the
perusal of the memhezs of ASSOCIATION FOR BLINDNESS
MDD LEPROSY MICATIO:T. «Bank statements will be
cbtained and kept on mcord in support of the
statements,

AIMUAL LIST QP E)CECIITIVE BODY (SEC. 4 OF THE ACT)

Once in every 1'001‘ 8 list of ,the office-bedrers and
membrs of the Executivk Dody shall be filed with the
Regintrar of Sociotiu, Delhi @s required under
Seotion 4 of the Urgnnl.:nuons Registration Aet,1860.
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W

shall be set forth in the notice..

(c) gQuoryM
W 8

1/3rd of tht_itotal membership of the Managing
+ Committee and 1/10thof the total membership

of General Body will form quorum. Queotions

arlsing at any meeting shall be decided by a

majority of the votes of those present including
proxies.

-

() PERIODICITY OF ANNUAL MEETINGS

The annual meeting shall be held once in every
calendar year in the month of April. g
/' :‘" oy : »

? j OGCIATION FOR
mbers¥of /SLTNDNESS AND LEPROSY

following:

10, EXECUTIVE BODY

The Executive Bodyy
ERADICATION shall b

4

(1) President

(2) Vice President
(3) Secretary e
(4) Treasurer
(5) Hember

{6) Member ’
(7) Hember:

(8) Member

(9) Member

(10) Member

(11) Member t

1
11. DUTIES OF EXECUTIVE BODY MEMBERS AD ITS POWERS
q

The Executive Body shall have fu?n con&r% and
management of the affalrs o li!%{it& AND LEPROSY [/

ERADICATION (ABLE) .

12,ELECTION AND TERM OF OFFICE OF MEMBERS OF EXECUTIVE BODY

A350CIATION FOR
The mempbers of Executive Body of/BLINDNESS AND LEPROSY

ERADICATION shall be elected ot the annual meeting of

]

-.I.I.B

36
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- SSOCIATION FOR . o {
g [aumusss AD LEPROSY ERADICATION for ﬁp...( k
“of two (2) years. ‘”“"!‘;,_' g..'uc*t#‘—%lfr"— 2
¥ 4 8, lgop SIS ol G0 et
The Mm of Executive Body shall per m .

thelr several appointed duties, but all shall

as
be known e&ually primarily as lqernberl, r:::m'&,gn
officers. In the event of the death, s A

ce
/TI08 FOR removal or inebility to act of any ofﬁmm 1
BLINDNESS AND LEPROSY ERADICATION, the 489 nrron

officers shall appoint another officer o BLINDNESS

AND LEPROSY ERADICATION for the remainder of the y

term.

13. DUTIES AND POVERS OF THE OFFICE~BEARERS

President: P es

1. The President shefl boselectyd by the Generel
© Body from amongs the members, ' '

hold pf‘;j.'ce ‘for 2 years.

AT T

provided, however, hie-‘shall continue to-hold g
; ‘ office unitl his successor is elected.

' 3« The President shall pr meatings of 7/ .

the Sociéty. :

] t

4. In the event of a va £fice of the :

shall act as President President is / 1

elected for the remainder of the term. l

VICE PRESIDENT :

1. There shall be one Vice President. v i

2. The Vice President shall be elacted by the
General Body ;'Erom amongst the members of the *
Bod.ety.‘

*

3. The Vice Presillent shall hold office for 2 years/

4. When the President {s not present, one of the
Vice-Presidents, senior by age, shall preside :

over the ord.tr'ury or the special meetings of J
th. 80&.“.

..O.llulg 1

zq 33
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LEGAL PROCEED NS (SECTION ¢ OF 'x'nz ACT) :

in the name of
por provision laid
0 Socliotios Rogilotration
to the union Territory of

The Socioty May sue or be sued
the Pmamonn/aocrototy an
down under Section 6 of ¢}

Act, 1060 as applicable
Dolhi. ,

APPLICATION OF THE ACT

All the provisions under 8ll sections of the Societies
Reglotration aAct, 1860, as applicable to the Union
Territory of Delhi, shall apply to this -Society.

Amendment/Alteration, extension or abridgement
of 'purposes' aims and objects or change of name
Scction 12 and 12A of the Societies Registration

Act. The amendment shall be made wnder this action.
f;-l ’ yl".

. DISSOLUTION AND ADJUSTMENTROP AFFATRSHR

I be. 8 R
) ‘:dinsfei‘\'red 12' shall be

ILf the Soclaty nceds to ' '
dissolved as per provisiong laid down 4inder Se::tons
13 and 14 of the Socletios tration Ac::l
as applicable o the Union Territory of Delhi.

T v T

Regiizs o5,

g Ty

48
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/ S . i
: = Phone : =:§&.\§‘

R BLINDNESS AND LEPROSY ERADICATIO®

P. K. KHuy AR
FREs ey ABLE
888, SECTOR-16 _
FARIDABAD, HARYANA+=12100'
s INDIA

Sarpag
ch ,vq)
Diltr:[ct r‘ri;:;.:ﬂhrt!lc. Tehsil palwal,

Subs g
= ‘
Mirement of Land for starting » 64 bed Cheritsble hospita!
e — vt e

he ar
on i‘ a RGOIStered Trust since 1993, We are running a Small i
er
851€ Hospita) ot Village Mitrol, Tehsil Hodal, District

Farigabag Since 1994, In this hospital wr provide Medical

cmsult”u"“ by e@xperienced ana highly educated doctors of

diferent meaics) Ytnes,. In this hospital we haye got

X-Ray, Laboratory ete,

We wish ¢o know ,start a Multg facility 64 beq hospital ina

Rural Area in or atoug ymr'vill.age SO that ye can help t;he )

POOr villagers. we are in need of about 8 to 10 Acres of land '

80 that we Can cater to future reniirements of our hospital,

. school cum-orphanage and'othef Social activities to help and
Serve the evlllagerl of Tehsil Palwal, g Hodal ¢n, District

Paricabead.

In case you havesome spare 1and

kindly donate the Same t2 our
Tpust, in case we fail to run the Institution the assests cvutl

therein shall be the property of your village,: 5 l
Thanking you. . !

iy |

[}

( PuK.Khullar ) / l
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ENVI ECOTECH SERVICES PVT. LTD.
Ecotech Services INC- Since 2008)

(Formerly E
( Analytical Laboratory Division )
ISONEC - 17025 : 2017 Accredited Tesling Laboratory

Pore 4

r&

Plot No. 99, Gadl No. 04, MWII m

lllllhnm
Phone Ne.

E-mall

121004, Farldabad m.r
1-1294630028, M.: 9850160150, 99113789

Webslle ;: www.ecolechservices.in
30078018

MSME No. : UDY.

)‘ 51143--; 59

by NABL Vide Certificate Number TC - 5851, CIN NO : UT1200HR2023PTC 116170 /iR
. .‘* ¥ i
row Comiel Doapd WAtk ®agin wares TEST REPORT
Poltv R e Cetiicate No TC5051
est Report Issued To:- ULR Number TC-5951-240000001336
M/S ASSOCIATION FOR BLINDNESS AND Date of Report 23/07/2024
%“%ENQICATION- Work Order No. EES/2024-2025/0335
ool Sty Period of testing | 22/07/2024 to 23/07/2024
H;l;f:a Belu'o_ I21?02 istrict Palwal, Type of Sample Raw Water Sample.
) Date of Receiving 22/07/2024
Sample Received by | Mr. Basant Kumar
— Customer Ref. EES/2024-2025/0335
Description of Sample. | One “Water” sample was received by us on 22/07/2024.
Sample Code/ Location. | “Sample Marked as A- Raw Water Sample”.
Test Results.
S.No. |Test Parameters. Unit Test Limits as per-IS :10500:2012 | Specification,
Results & 2018 ) standard
Requirement |  Permissible (mhoi:) u:r
1]
{Aeﬁfptﬁ;’ ") Limit in the used
n Absence of
Alternate Source.
01 |Colour cu Less thanl 5.0max 15max 18:3025(P-4)
02 |Odour Agreeable | Agreeable | Agreeable Agrecable 1S:3025(P-5)
03 |Turbidity NTU <02 1.0 50 IS: 3025(P- 10)
04 |Electrical Conductivity | pmhos/em | 3094 . . 1S: 3025(P- 14)
(EC)
05 |pH value @ 25 deg. C - 746 6.5-8.5 No Relaxation |IS: 3025(P- 11)
06 |Total Dissolved Solids mg/L 2300 500 2000 [S: 3025(P- 16)
(TDS)
07 [Total Hardness as mg/L 692 200 600 IS: 3025(P-21)
CaCO3
08 |Total Alkalinity mg/L 652 200 600 1S: 3025(P- 23)
09 - |Chloride as Cl mg/L 803 250 1000 1Sz 3025(P- 32)
10 |Fluoride as F mg/L 14 1.0max. 1.5max. 15:3025(P-60)
11 |IronasFe mg/L |BDL<0.075| 0.30max. No Relaxation | 18:3025(P-53)
12 |Calcium as Ca mg/L 922 15 200 IS: 3025(P- 40)
13 |Magnesium as Mg mg/L 113 30 100 IS: 3025(P- 46)
14  [Sulphate as SO4 mg/L 424 200 400 1S: 3025(P- 24)
Conditions:-
¥ The sbove mentioned results relates to the tesis specified by the customer for the given sample.
¥ The test report shall not be reproduced except in full, without the written approval of the Laboratory.
v This test report shall not be used in any advertising media or as evidence in the Court of Low without prior writiea conseat of
v The test sample will be disposed off after two weeks from the date of issue of report -fﬂl
-—End of report-—
by:
= ?ald:;:,,

1Y




{ .Qﬁﬁ.f?)o-_)pg AR
ENVI ECOTECH SERVICES PVA.ILTD. s ARAF b))

Ballabgarh -121004, Faridabad (Haryana)

( Analytical Laboratory Division ) Phone No. 4911204630028, M.; 9850160150, 9911378912
ISONEC - 17025 : 2017 Accrediled Testing Laboratory :l':'|:emowmmwn
by NABL Vide Cerlificate Number TC - 5951. o bl oo e
CIN NO : UT1200HR2023PTC 110170 "}:'i
NABL
Cortificat No TC-5051
Faormal Mo ESINABLT
TEST REPORT
Test Report Issued To:- ULR Number TC-5951-240000001893
M/S ASSOCIATION FOR Date of Report 18/11/2024
BLINDNESS AND LEPROSY ERADICATION. Work Order No. EES/2024-2025/0617
Delhi - Mathura Highway, Village Behrola, District Period of testing 15/11/2024 to 18/11/2024 |
Palwal - Haryana - 121102. Typeof Sample | ETP Outlet Water Sample.
Date of Receiving 15/1122024
Method of Sampling | NA
Sample received by. | Mr. Bhagwan Singh
Description of Sample. | One “ETP” Water sample was received by us on 15/11/2024.
Sample Code / Location | Sample Marked as “ETP-Outlet (Treated) Water Sample®.
Test Results.
Sr.No. TestParameters |Unit | Test | Methodof Test,Ref. |Discharge Limits as per
| | Results ’ to Part of IS: 3025. | EPA-1986, Amend-2021
| | i | (Schedule-VI) See rule 3A /
_' L IC_PCB_fSPCB.
1 pH value @25 Deg.C - | 740 | 1S:3025(Part-11) 5.5-9.0
2 TSS Comgh | 4 1S:3025 (Part-17) 100
3 cop Cmgl | 20 | IS305Qas) | 3
. BODfor3Daysat27 | | 1S:3025 (Part44) | 30 |
4 Deg.C | mg/l | 27 B C
S Oil & Grease mg/l | BDL<40  [5:3025 (Part-39) ‘ 10
6  Conductivity pSlem | 4350 PHA24"Edit ;
Conditions:-

v The above mentioned results relates to the tests specified by the customer for the given sample.
The test report shall not be reproduced except in full, without the written approval of the Laboratory.

v
v This report is not valid for any publicity/ legal purpose. _
v The test sample will be disposed off afier two weeks from the date of issue of report.

----End of report-—-




asla ENVIRO LAB  °

(An 150 9001.2015, 14001:2015, 45001:2018 & CPCB Govt. Recognised Lab)

Lab - H1-837 Near Poliution Contro! Boand RICO Industrial Amsa Bhiwad, Distt Arwar (Ragasthan 30107

Ph Nﬂ_. 01493-204022 09694666022 Emant  asiaenvirolabugmail com, Website  www asic o .:.r":-.m om .

Test Report
ReportNo: AEL/ABL/26052024/WW/01 ___ Reporing Datei04/10/2024.
' Issued to: sample I'd - AEJABL/280924/WW/01 '
! :l[!:;gss\? ggﬁ?&ﬁ?&m‘mms AND ' g::rod of testing gggg;g.’zf: to 04.10.2024 i

Delhi - Mathura Highway, Village Behrola,
District Palwal - Haryana - 121102

) TEe—————IY MR

'SAMPLEPARTICULARS: . ———
Type of the Sample - "Untreated Effluent Water Sample -
Date of Sample Receiving ' 28.09.2024 —
Point of Sample Collection _ﬁrOm ETP Inlet ]
Sample Collected By . _Customer S
_Purpose of Analysis ' Monitoring -
TEST RESULTS:
"sr. No. Parameters U“! Results | Test Protocol l
| - | &5 |APHAZ3YEd4S00HB
2 Chemical Oxygen Demand(COD) mg/l 356.4 | APHA 23+ Ed. P-5220 B
—_— T__._. ; ‘—- : m ‘ b e
) 3 Bio-Chemical Oxygen Demand (BOD) | g/ 1670 | 15-3025 (P-44) o
</ at 279C for 3 days
1+ Total Suspended Solids mg/l 1410  APHA23%Ed.2540D
T 5 Oil&Grease Comg/l | j28 153025 (P-39)

hote: | The cesul
2 Sumple wall &
3 Anv compl
$ T repors s Not Lo

stew Telir oniy bu the tested sanipies ane applicable pavameters

stroved une month from the date of issue of test certificate

this report should D commuaicated within 7 days of 155ue of this Feport

|.-i;1w_-.¢.:-‘.-.l.ully i 1 part and con Mot e sed as an eutdence i tee Conrtof jaw and should Aot e used (0 any advertising
Stedis without our specad promission mowriling




GSiA ENVIRO LAB  ©

{An 1ISO 2001.2015 14001.2015. 45001 2018 & CPCB Govl Recognised Lab)

Lab H1 837, Noar Pullution Coatrol Board, RICO Industnal Area. Bhwadi Ote't Alwar (Fajagtna

Ph No.  014G3-294022 (969466022 Email asiaenvirplab@gmai com Websile  www asaenyiroiab con

Test Report

‘ReportNo.: AEL/ABL/28092024/WW/02  Reporting Date:04/10/2024
swedto  Tsampleld  :AlL/ABL/280924/WW/02
Date :26.09.2024
' M/s ASSOCIATION FOR BLINDNESS AND : : T 09,2024 to 04:10:2024
| LEPROSY ERADICATION Period of testing -

' Delhi - Mathura Highway, Village Behrola,
| District Palwal - Haryana - 121102

O sawpie PARTICULARS: — ...
_Type of the Sample Treated Effluent Water Sample o |
Date of Sample Receiving 28.09.2024 B
Point of Sample Collection | From ETP Outlet
Sample Collected By = _ Customer e
Purpose of Analysis ~ Monitoring el
TEST RESULTS:
o Unit Standards =~
| Sr. No. Parameters Results | Limit as per Test Protocol
f CPCB
1 s~ 803 5590  APHA23<Ed4500HB
D 2 Chemical Oygen Demand(COD) ™' 1029 | 250 APHA23%Ed.P-52208'
' i " i . 4 mg/] _"'. | -]
3 Bio-Chemical Oxyg'en Demand 210 | 30 15-3025 (P-44)
(BOD) at 27°C for 3 days !
4  Total Suspended Solids mg/l 186 100 | APHA 23Ed. 2540 D
5 | il &Grease mg/l | g 10 1-3025 (P-39)

s 1'.

Chjcked By

Note: | (ke result st el only to the fested s ymples ang I e g e

< Samprs vl be acstroved ane menth frae the dats Ul LSS0 L) Lest Cortifn ot

i Ary comnplalngs about report shuuld be conmuncated withm T duve of sawe of this report
4 The repeors o Kot to by reproduced -wholly or i port sne can Kot Bp U
Media wabout on e special pecmission inwrtng

s an evidenue in the Courtot Liw ard should Not be used ia anv advertising



(AN SO 90071 2015, 14001 .

asia EiWIRO LaB

15, 4500 JOHH.LI-*LB(J wl Recog

4573204 I/‘Jr]'.].],l G027 r. il 1|||l,r'\l-—|[_! me _!_ f ! A '_ m
Test Report
_Report No.: AEL/ABL/ 14112024/W/01 B ] Reporting I?!alte=1‘3‘/_1{/2CE4
]ssued to: Sample I'd :ALL/ABL/141 124/WW/01
Date :14.11.2024
M/s ASSOCIATION FOR BLINDNESS AND .14 11.2024 to 19.11.2024
LEPROSY ERADICATION Period of testing

Delh - Mathura Highway, Village Behrola,
District Palwal - Haryana - 121102

63

© sampieparTicuLARs. i e
_Type of the Sample Untreated Effluent Water Sample
Date of Sample Receiving 14.11.2024
_Point of Sample Collection | From ETP Inlet |
‘Sample CollectedBy . Customer T
_Purpose of Analysis ' Monitoring
TEST RESULTS:
Sr.No. Parameters Unit Results Test Protocol |
1 |pH - 695  APHA23%Ed 4500HB |
2 Chemicl Oxygen Demand(COD) mg/l 542.8  APHA 23+ Ed.P-5220 B
31 Bio  mg/l ; _
3 Bio- Chemlcal Oxygen Demand [BOD} g 2106 15-3025 (P-44) .
™ at27°C for 3 days |
4 Total Suspended Solids mg/! 1360 | APHA 23<Ed. 2540 D
5 0il&Grease mg/! 148 153025 (P-39)
Checked By
'Mrte T The reauit listed reler uniy fau the bested saripies ang applicanic parametor
; NG W e destroyed one month fom the dote o 1ssue s of TSt vertific At
Ak cemplanes anoub this report should pe Hedted withm

1 Wt 1o he reprodu ed-whaly ar anport ang can Not e usen
UL CET Cpectal pErmIsLion in writing

Tissug of the report
1337 etdence in the Court of Law .

and stouhd NGt e used imoany dovertising
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asia ﬂ%mo LAB

(An 1SQ 9001 2015, 14001.2015 4500120156 & CPCB Gavl Recognisad Lali)

Lab - H1837. Near Poiliton Control Boara IICO Industtind Area. BRaad Dl Alw

P 2 P P T
Ph No Oilg.ﬁ-fj.l.l__j DO6046R6022 Emall ; ] rvire 1“ e i”""' m Wobsite www

o _Reporting Date:19/11/2024.

Issued to: Sample I'd T ALL/ABL/141124/WW/02
M/s ASSOCIATION FOR BLIN Date :1411.2024
LEPROSY ERADICATION BRI | Period of testing 114 11.2024 t0 19.11.2024
Delhi - Mathura Highway, Village Behrola,
District Palwal - Haryana - 121102
@  ampLePARTICULARS: e R oo
Type of the Sample . Treated Effluent Water Sample )
_Date of Sample Receiving | 14.11.2024 [
_Point of Sample Collection | From ETP Outlet B
“Sample Collected By - | Customer = ]
_Purpose of Analysis ) | Monitoring
‘TEST RESULTS: |
o Unit |" Standards |
sr.No. Parameters Results | Limitas per | Test Protocol
1 | CPCB
i |pH T | 748 | 5590 APHA23E.4500HB
~ 2 Chemical Oxygen Demand(COD) mg/! [ 94.4 250 APHA 23 Ed. P-5220 B'
e e - 1—'1——!——" A -
3 Bm Chemical Oxygen Demand mg/ J| 15.0 30 1S-3025 (P-44)
(BOD) at 27°C for 3 days ' |
4 Total Suspended Solids mg/l 214 100 APHA 23+£d. 2540 D
T & | oil&Cre mg/l <40 10 . 15-3025 (P- 39)

5 Qil & Grease

Cheeked By _gSlgl)atory
YIWe > X

| The resclt isted refer only 1o Ue testod samples and apphicabie p. ramieters,

Note: |

2 Sampie will be destroyed one month rom the date ot [ssue of test cortibicate

1 Any complaints about this report should be comamunicated w (b 7 days of isdioe of this report

4 The report 1s N ot o oe reproduced -wholly or i part and c3 n Kol be used ds an evidence i Ue Lourt . of law and should Not be uscd ik any evertising

Meciawithout awr special permissian in writing
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"EHVI E

Ecotech Services INC- Since 2008)

COTECH SERVICES gﬁ‘ TD.

Phona No.:+01-1
E-mall ; acolbd@yshoo.com,

Plot No. 99, Gall No. 04, Neviu
Ballabgarh -121004, F
20-4830026,

MMW@P
sridabad (HaTylna)

M. 60159, 9011378912

( Analytical Laboratory Division )

2017 Accrediled Tesling Laboratory

- 17025 :

Website :
MEME No. : UDYAM-HR-03-0076918

www.ecolachservices.in

o SN

ISO/IEC ¢ .
by NABL Vide Certificate Number TC - 5851, CIN NO : U71200HR2023PTCH18170 5
WAL
70
TEST REPORT Cortiica No TC.5051
Format Mo EAVWABLTR/26
Test Report Issued To:- ULR Number TC-5951-240000001337
M/S ASSOCIATION FOR BLINDNESS AND Date of Report 23/07/2024
LEPROSY ERADICATION. Work Order No. EES/2024-2025/0335
Delhi — Mathura Highway, Period of testin [22/07/2024 10 2300712024
Village Behrola, District Palwal. ofSample | Raw Water Sample.
Haryana - 121102. Date of Receiving__| 22/07/2024_____——
Sample Received by | Mr. Basant Kumar
_ Customer Ref. EES/2024-2025/0335
Description of Sample. One “Water” sample was received by us on 22007204.  ____— |
Sample Code/ Location. | “Sample Marked as B- Domestic Water Sample”. _____—
Test Results.
-
S. No. |Test Parameters. Unit Test Limits as per 1S :10500:2012 Specification,
Results & 2018 standard
Requirement |  Permissible (::t:uoi:{l 2"
m‘ﬁ:ﬁg’ ") Limit in the used
Absence of
Alternate Source,
01 |Colour CuU 10.0 5.0max 15max 1S:3025(P-4)
02 |Odour Agreeable | Agreeable | Apgreeable Agreeable - 18:3025(P-5)
03 |Turbidity NTU <02 1.0 50 IS: 3025(P- 10)
04 |Electrical Conductivity | p mhos/cm | 1280 3 = IS: 3025(P- 14)
(EC)
05 |pHvalue @ 25deg.C - 7.37 6.5-8.5 No Relaxation |IS: 3025(P- 11)
06 |Total Dissolved Solids |  mg/L 895 500 2000 IS: 3025(P- 16)
(TDS)
07 |Total Hardness as mg/lL 402 200 600 IS: 3025(P- 21)
CaC03
08 [Total Alkalinity mg/L 530 200 600 IS: 3025(P- 23)
09 |Chloride as Cl mg/L 201 250 1000 1S: 3025(P- 32)
10 [Fluoride as F mg/L | BDL<0.05 1.0max. 1.5max. 1S:3025(P-60)
11 |IronasFe mg/L |BDL<0.075| 0.30max. No Relaxation | 1S:3025(P-53)
12 |Calciumas Ca mg/L 79 75 200 IS: 3025(P- 40)
13 |Magnesium as Mg mg/L 50 30 100 IS: 3025(P- 46)
14 |Sulphate as SO4 mg/L 8 200 400 IS: 3025(P- 24)
Conditions:-

v
The sbove mentioned results relates Lo the tests specified by the customer for the given sample.

v The test report shall not be reproduced
. duced except in full, without the writte al
Tlmwnupunmdlmbeudmmyldmhiumedilwnﬂldcmn:mw

Laboratory. :
The test sample will be disposed off afler two weeks from the date of issue of report

—End of report—

D
\:

b=

U

the Laboratory.
of Low without prior writicn consent of




S,

fi5c -
281 VRS &, &

== HARYANA STATE POLLUTION CONTROL -

&

BOARD i 5

Illgt If‘loor, Phagna Tower, ward no 10, National
ghway No.2, Near red Rocks Cinema, Palwal.

Email:- hspcbropal@gmail.com
E-mail: hspcb@hry.nic.in

No. 4
HSPCB/Consent/ : 329986522PALCTO21142409 Dated:31/03/2022

To.

M/s :'Association for Blindness and Leprosy Eradication
Delhi-Mathura Highway, Vill-Bahrola, Palwal

Subject: Grant of consent to operate to M/s Association for Blindness and Leprosy Eradication

. Please refer to your application no. 21142409 received on dated 2022-02-14 in
regional office Palwal. With reference to your above application for consent to operate,M/s
Association for Blindness and Leprosy Eradication is here by granted consent as per following

specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/04/2022 - 31/03/2023

Industry Type Health Care Establishments (as defined in BMW rules) having waste water
generation less than 100 KLD without incinerator

Category ORANGE

Investment(In Lakh) 98.0

Total Land Area(Sq.| 4046.0

meter)

Total Builtup Area(Sq.| 3500.0

meter)

Quantity of effluent

1. Trade 1.0 KL/Day

2. Domestic 1.0 KL/Day

Number of outlets 2.0

Mode of discharge

1. Domestic Septic tank /Sock pit

2. Trade ETP

Domestic Effluent Parameters

1.NA

Trade Effluent Parameters

1.BOD 30 mg/l

2.COD 250 mg/l

3.TSS 100 mg/l

Number of stacks 2

Height of stack
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DG set 62.5 KVA

I Stack attached with|6meter — ]

2. Stack attached with|6
DG set 45 KVA i

Emission parameters

1.NA

Product Details

1.09 Beded HCF |09 Numbers/ day

Capacity of boiler

1.NA | Tonhr

Type of Furnace

1.NA

Type of Fuel

1. Diesel |0.080 KL/day
Raw Material Details

09 Beded HCF | Numbers/Day

Regional Officer, Palwal
- H Ha:yaua sz Pollution Control Board.
HARY [rerms'and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any orderfduectlvcs Issucd atany time and or non compliance
of the terms and conditions of his oonsept order.

3. The applicant shall make an apphcatmn for gmnt of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtammg renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall afier giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
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9. The ind ;
S llllrsnt:':; shall ensure fhat various characteristics of the effluents remain within the
) as specified in EPA Standard and as amended from ti i i
the concentration of anv.ch i M ime to time and at no time
0. Tk s ye amcitensucs should exceed these limits for discharge.
sty chtiigs inﬁ;:ﬁiﬂ:ﬁ:ﬁ:iﬁi?;?: rc;'ised applica.tion to the Board in the event of
iesguobprosigat ; , mode o trcl:almemf.dlscharge of efﬂuer.ll. In case of
Ceert ey stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

.l 1. The qfﬁccrlofﬁcial of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

]
LN I 5 i

permission before restart SEthe DAl [\ A 5 1 A4 |
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board- S - WS

Specific Conditions :

1. Unit will permitted only for discharge of 1 KLD domestic and 1 KLD treated Trade
effluent, mentioned sewer connection, for 20 beds only. 2; That the unit shall keep all the
parameters within the prescribed limits and shall comply with all the Norms and Rules as
prescribed in the Act 3. That the unit will adopt cleaner technology thereby reducing pollution
load. 4. That unit will not installed DG set without prior permission of the board. 5. Unit will
provide separate flow meter at Inlet/ Outlet of sources of effluent for which separate log book
will be maintained. 6. That the unit will not installed any type air polluting process/ machinery
except DG set and also not to add any process which increases the water pollution load/air
emission load. 7. That the unit will comply with all the provisions of Hazardous Waste Rules
and submit return under HWM Rules on yearly basis. 8. That the CTO so granted shall become
invalid in case of violation of any of the above / any law of the land. 9. Unit will apply for
consent to operate for further period 90 days before expiry of this consent otherwise penalty
will be imposed as per policy. 10. The HCF will obtain all necessary clearances from the
concerned authorities and will adhere to all the applicable Environmental
Laws/Acts/Notification regularly. In case of any violation found at any stage, this CTO deemed
revoked 11, HCF will complying the directions, conditions, guidelines, orders and rules etc. of
EPCA,CAQM, HSPCB, CPCB, MoEF, Hon'ble High Court & Hon'ble Supreme Court of
India, otherwise authorization /CTO so granted will be revoked without giving any further
notice. 12. HCF will submit copy of authorization under BMW Rules within 07 days,
otherwise this CTO will be automatically revoked without any issuance of further notices. 13.
HCF will maintained the agreement with service provider under BMW Rules and submit the

(A}

68
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f .
2;2:;25 i;gf:ee:t? s erery year with annual retum / report. 14. That in case any additional
penalty etc.are found payable towards this authorization as per audit then the

safne shall be paid by the HCF without any objection immediately as and when demanded b
this office. 15. If at any stage found i : t o lats ot
Envi ge found that HCF was involved in any past violation regarding
11t 1r0nrncnt Laws / Rule‘s / Acts then CTO/CTE/Authorization so granted shall be revoked
:“ °m1't‘:a£y :E legal. action will be initiate against the project proponent. 16. The unit will
egregate the biomedical waste properly and dispose safely to CBMWTF. 17. The unit will
submit annual report every year as per BMW Rules. 18, Unit will dispose offtheir ETP sludge
°1l)f clc:ths, gloves, and other waste will be handed over to CTSDFs i.e. GEPIL. 19. Unit will
maintained Green belt area as per guidelines of MOEF, CPCB. 20. Unit will provide separate
energy meter for ETP and maintained log book. 21. Unit will apply on separate portal for
HOW Rules within 7 Days. 22. The industry would immediately submit the revised
application to the Board in the event of any change in the raw material in process, mode of
treatment/discharge of effluent. In case of change of process at any stage during the consent
period, the industry shall submit fresh consent application along with the consent to operate
fee, if found due, which may be on any account and that shall be paid by the industry and the
industry would immediately submit the consent application to the Board in the event of any
change during the year in the raw material, quantity, quality of the effluent, mode of discharge,
treatment facilities etc. and unit will obtained prior CTE from expansion before any type
change in capital investment, land and building area, raw material, process, products, plant and
machinery and any type othef change 23, In case the analysis report of samples of Air/ effluent/
noise so collected, are found complying the standards prescribed by the Board or under EP
Rules, 1986, the CTO granted, will remain valid for the period for which it has been granted
based upon the category of the project or as was demanded by the unit whichever is less but in
case of failure of sample (s), the CTO so granted will be revoked/ cancelled after following the
due procedure, beside taking legal action against the unit and forfeiture of performance
security deposited by the unit at the time of obtaining the CTE, as per policy of the Board. 24.
Unit will maintained the daily log-book of energy meters, stock and flow meters all sources of
water supply and discharge. 25. unit will not change the product without prior permission of
the Board. 26. A detailed water harvesting plan may be submitted by the project proponent. 27.
That in case any additional charges / fees / penalty etc. are found payable towards this
authorization / CTO/ CTE as per audit then the same shall be paid by the unit without any
objection immediately as and when demanded by this office 28. If at any stage found that unit
was involved in any past violation regarding Environment Laws / Rules / Acts then CTE/CTO
so granted shall be revoked automatically & legal action will be initiate against the project
proponent. 29. Unit will not use underground water without obtaining prior approval from
concerned authority. 30. That this CTE/CTO will not provide any immunity from any other
Act/Rules/Regulations applicable to the project/land in question. 31. Stack emission level
should be stringent than the existing standards in terms of the identified critical pollutants. 32.
Increase of green belt cover by 40% of the total land area beyond the permissible requirement
of 33%, wherever feasible. 33. Stipulation of greenbelt outside the project premises such as
avenue plantation, plantation in vacant areas 34. Unit will submit compliance report of general
& specific conditions mentioned in CTO along with fresh analysis repor:m\:iythin 03 months.

m——

69

CHAUDHARY ====—-

Regional Officer, Palwal
Haryana State Pollution Control Board.

\5
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Aatacy 70
HARYANA STATE POLLUTION CONTROL BOARD ﬂ ?“V\?’ ‘J -

st Flo0T: Phagna Tower, ward no 10, National Highway No.2, Near red Rocks

= Cinema, Palwal, Emaili- hspebropal@gmail.c —
= palen am - .-’FJ g
& ! .
peese No, HSPCB/BMAV/2021-2022 Dated 18/12/2021 isf;.m = 55
Authorization No. BMW21PALI7999500  Application No. [—ER
1999500

Date of Submission 17/11/2021

Sub: Renewal of Authorization under Blo Medical Waste Management Rules, 2016.

1. M:s . Association for Blindness and Leprosy Eradication an occupier of operator of the facility located at Dethi-
Oeneration,

Mathura Highway, Vill-Bahrola, Palwal, is hercby granted an authorisation for;

,cgmgalwn.Collcction.Stmgc . .

: 2. MJs : Association for Blindness and Leprosy Eradication i§ hereby authorized for handling of
' Biomedical Waste as per the capacity given below; 5

) (9Numberof beds of HCF: 25 J :

{ij) Numiber heakthcare facilities overed by CBMWTF: yes ‘
(iii) Installed treatment and disposal capacity: 1 Kg/Day

(iv) Area or distance covered by CBMWTF: 30 7

(v) Quantity of Biomedical waste handled, treated or disposed:

Cuegory [peatime T 1T Bneratdor |
| collected in
| . Sk k- by it st - R'dlv
mlnw a) Human Anatomical Waste 0
.E}_Animal Anatomical Waste 0
c) Soiled Waste 00 -
d)Expiri:d ot Discarded Medicines - 0
¢)Chemical Solid Wssiel VL ST B 0
f) Chemical Liquid Waste / 0.5
<carded lisich, mattrebses, beddings 0

Di
cgmaminnied with blood or bady fluid
h) Microbiology, Biotechnology and other clinical} 0

el

laboratory waste
NS,
Red Contaminated waste (Recyclable) 0.2
-_-__.'_-__ . -
White(Transluc | Waste sharps including Metals 0.1
ent)
Blue Glassware 0
| Metallic Body Implants

1. This authorisation shatl be in force for a period of 18/12/2021 To 31/03/2024 Year from ihe

date of issue.
4 'This authorisalion s subject to the condition stated below and to such other condition

as may be specificd in the rules for the time heing in force under the Environment
(Protection) Act, 1980



10.

11

—

12

13.

19.

2
. Bio-Medical Waste shall b{k‘e"?;rega'ted,lnw containers/be

_ Occupier will comply all direction for generation,

The occupier will segregate the Bio

. The unit
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71
TERMS & CONDITIONS OF AUTHORISATION:-
1. The applicants shall comply with th i ’
e ‘r{}lﬁ e VA ¢ provisions of Bio-Medical Waste Managemen
630(E) dated 20th July,2016
2

Bio-Medical Waste shall be treated & i i rd
prescribed n Sch oo disposed off in Compliance with the standards

E\'t? occupier where uired shall setup in accordance w
requis

: ith the time schedule-IV.
ite treatment Bio-Medical Waste treatment
factlities like incincratot,autoclavenicrowave sysiem for the wreatment of the waste al 3
common waste treatment facility or any other
waste treatment facility.

Bio-Medical Waste shall not be mixed with-any other waste.

: ; gs at appoint of gencration
with Shedule-1l prioe o its storage, transportion,treatment & disposal. The containers
shall be labeled according to'Schedulel™ ™ :

1{a container isiﬁh'sPéﬂei!‘ﬂnmme premises where Bio-Mcdical Waste is generated 10
any wasle trcatment acility outside the premises where Bio-Medical Waste 18 gcnmwd

to any waste treatment facility outside the premises, the container shall apart from the
\abel prescribed in _sch:du‘lc 111, also cury?

aformation according to Schedule IV.

Notwithslanding agyibiog contains in Motors Vehicle Act, 1995.07 rules there undef,
untreated the Blgé-medical Waste shall be tran '
only in such vehicle

sported .
specified by the GDMW‘W&I lﬁgﬂ‘p&fme competent authonity 83

No untreated Bio:Medical Waste Shall bekeptstored beyond a period bf 48 hours.

. Every -uthmisempmonmnt&ummmiamum'megeﬁmﬁbmmmﬁm

reception, storage, fransportation, treatment
disposal of Bio-Medical Waste in accordanc

All records shall be subject to inspection & verifications by the prescribed authority at
any time. i

¢ with those rules & any guideline issucd.

Suitably designed polluﬁollownuol devices should be installed/retrofitted with the
incinerator 10, \acheure the above entission {imits, RS :

s Y £ o st £

Waste to be incinafated shall tobe chermbically treated With any. chlorinated
disinfectants. il el b .
Chlorinated plastics shall 61 B Anciraralod. Toxic metal¢ in incinaration ash shall be
limited with the regulatory quantitiésas defir ed”

under the Hazardous Waste Management Rules, 2016.

Only low sulphur fucl like L.D.O/L.S.H.S/Deise! shall be used as fuel in the incinarator.

collection, receplion, storage,
umsﬁ:mﬁnn, treatment, disposal as per
Bio-Medical Waste Management Rules 2016 & will ensure that there is no adverse
effect {0 human & Environment.

-Medical Waste at the point of generation in
sccordance with the special-ll of Bio-Medical Waste

Management Rules, 2016.

_ The authorization would be subject/having p

roper disposal system for Bio-Medical
Wasie,

shall maimtained a log Book for suggestion/cellection of Bio-Medical Wastc at
the source (1.c.wards) and also for coch

category of wasie i.c.incicnaration, autoclaving or landfill ctc.
The yellow Bags should be non chlorinated bags.
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20. The every oocupier will also submit the copy of agreement every year befo

from any authonsed services provider.
Spesific Conditions
General Deficlencics
" ’._..‘.d- X: ¥ e
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1. HCF will provide the adequate acoustic enclosures/chamber and
proper stack height prescribed by the Board on their DG Sels to meel
the prescribed standards under EPA rules, 1986 as applicable. 2. HCF
will ensure that e-waste disposad off lo authorized recycler / dismantler
in compliance of E-Waste Rule, 2016. 3. HCF will comply all the
directions mentioned in E-Waste Rules, 2011 and 2016,PWM Rules ,
BMW Rules, 2016 and HWM Rules, 2016 and Unit will dispose off their
waste/spent oil of DG sets only to authorized recyclers by th
and oily cloths, gloves, ash and other waste will be handed over o
CTSDFs i.e. GEPIL and mentioned the 109 boo
\Waste Rules and HOWM Rules etc. 4. HCF will maintained the
agreement with service provider under BMW Rules and submit the
copy of agreement every year.with:

e HSPCB

k under BMW Rules, E-

annual return / report. 5. HCF will
from the conc_emed authorilies and will

ronmental Laws/Acts/Notification
e, this authorization

obtain all necessary clearances
adhere to all the applicable Envi
regularly. In case of any violation found at any stag
deemed revoked, 6.HCF will complying the directions, conditions,
guidelines, orders and rules etc. of EPCA, HSPCB, CPCB, MoEF,
Hon'ble High Court & Honble Sup la, otherwise
authorization %ﬂﬁﬂéﬁfﬂ& =d‘without giving any
turther notice, 7. HCF will submit copy of valid CTO under water and
air act and authorization under Hﬁﬁ-ﬁﬁé‘{é.ﬁéi‘-"ﬁiﬂﬁaﬁply the
guidelines on Environment Management of Construction & Demolition
Waste in March, 2017 issued by CPCB. 9. That in case any additional
charges /fees/ ﬁenany etc. are found payablq towards this
authoriiagqn as per audit then the same.shall be paid by the HCF
without any,gpjecﬂgnlignmed!atﬁj;:ﬁud;y}fgu:ﬂemanded by this
office, 10, If at~aggz* stage found | ',Ial HQF;gva's lr_t_vo}vesl in any pas!
sl (Russ | s then

\io2oR TRgRItN ONTONTR!
CTO/CTE/Authorization so granted shail be revoed aulomalically &

legal action will be iniliate against the project proponent. 11. HCF will
submit clearance / NOC issued by MCF/HUDAJLocal
administration/DTCP within 30 days. 12. HCF will submit analysis
report under Waler Act, Air Act and noise Rules within 90 days. 13.
That this authorization will not provide any immunity from any other
Act/ Rules/ Regulations applicable to the project/land in question. 14.
The unit will segregate {he biomedical waste properly and dispose
safely to CBMWTF. 15. The unit will submit annual report every year
as per BMW Rules. 16. The unit will renew agreement with CBMWTF
for disposal of BMW and submit in the office in hard copy every year,
17. The unit will provide proper sampling arrangements on their stacks
and effluent sources as applicable. 18, The unit will install adequate

e
T e

73
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oif DG SETS with proper stack

acouslic enclosures/chambars on th

N e

heigh! as per prescribed norms \o meet the prescribed standards under
EP Rules, 1988, 19. HCF should converted on cleaner fuels namely
natural gas (PNGICNG), liquefied petroleum gas, blo gas , propane,
butane ete. in DG sets, 20. Unit wil submi analysis teport of efflvert o
all sources within 30 days. 21. unit will mentioned sewer connaction
provided by MCIPHED and submit copy of bills and approval with
annual report every year. 22, Unit wil submit online annual report
within 15 days other wise this authorization will be automatically
revoked without any further notice. 23, This authorization SO granted I
without prejudice to the action to be taken in respect of such past
violation if any 24. Unjt will not dump.or disposed off any B0 Medical
wasle and plastic waste outside he premises unscientifically and on
unauthorized sile and not sale any.waste to any ocal kebadilpersor-
Unit will dispose off their Bio Medical waste and Hazardous waste,
Plastic waste, E-waste only 10 authorized by SPCBICPCB /service
provider / authorized recycler agency and will submit report to this
office as per. BMW.Rules, PWM Rules, E.-wasta..ﬂulaa.andﬁw”

Rules 2016 etc.g:? T?gtsip gase, ?r%y adi;:igl? rges ! fees | penalty
0

etc. are found payable fowards this 8

ras per audit then the

o shall e paid by the unitwithout aﬁi'ﬁbiéb_t"Oﬂ"?‘"‘?“",f@e” »

-MM L e o oo PR i

and when demanded by this office 26. HCF Should submit proof of
installed bar code facility within 30 days other wise this authorization
will be automatically revoked without any further notice. 27. This

ik

authorization has granted only. for 09.Beds

and ACF will gischarg®

their domestic effluent only In pgirllc_g.ewer provided by MCIPHED

otherwise HCE Wil insfalled.se ge,l;ea.tq;qfat;pl,aqypﬁd only treated
effiuent reuse in flushing o dis Rarg fﬂ}gél’den’:ﬂﬂ purpose. 28. Unit
ill submit CTO appiication wilhin 15 deys. 28. Unit will submit the
compliance of Authorization under BMW Rules conditions within 30

days.

VUAY Digitally signed :;1
VLAY CHAUDH
CHAUDHAR pye: 20211218
Y 10:27:23 40530
Regional Officer Palwal

Haryana State Pollution
Control Board.



Criminal Appeal No. CRA-142-2024

Presented on : 15.04.2024
| Reglsiered on : 15.04.2024

i Declded on | : 07.06.2024 MY
- INTHE COURT OF
Additional Sessions Judge
AT Palwal
(Presided Over by Sh. Rajesh Garg)
Prem Kumar Khullar, aged 86 years, son of late Sh. Kundan Lal Khullar,
resident of Sector-15, Faridabad.
...Appellant.
Versus
State of Haryana
....Respondent.
imina 0 aj udgn
0 d 02 t ell has he
i d 4 d
il i are_and Prot a t
undergo imprisonment.
Argued 'by: Appel]anl-convict on bail represented by Sh. Jagjit Lall,
; Advocate.
Sh. Vinod Kumar, Ld. PP for the State.

Judgment:
The convict being appellant has assailed by way of filing an

appeal under Section 374 of CrP.C. against the judgment of conviction
and order of quantum of sentence, both dated 02.04.2024 whereby the
appellant was held guilty for commission of offence punishable under
Sections 74 and 75 of Juvenile Justice (Care and Protection) Act, 2015

hereinafter referred to as JJ Act. The appellant was accused before the trial

AddL, Sessiom Judge,
i P‘Ul‘ w.ﬁ-m‘
UID-HROI20

UID-HR0120

<o

o vacs? 6

Co\O“fg leimudfd:t :1}6)-iw T8

P

Authortsed by SEC. 76
the ‘“‘fl‘ll' F‘ﬂdmﬂ Aele

oS A \¢{
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CNR No. 1iRPL01002878-2024 2 CIS No. CRA/142/2024 »
‘Prem Kumar Khullar Vs, State of Haryana

Count and the respondens was the State and are belng referred as such.
2. In brief, the case of the prosecution is that on the complaint of

Mr. Kapil Kumar, District Child Protection Officer, (DCPO) Palwal, FIR

No. 232 dated 28,08.2020 was lodged against the accused for commission
of offence under Section 74, 75 and 99 of the JJ Act. It has been alleged
that a girl child “T” (name withheld), hereinafter referred to as victim
child, was admitted in One Stop Centre, Palwal on 19.03.2020 and she
was produced before the Child Welfare Committee, Palwal on 26.03.2020.
On 13.04.2020, Smt. Anju, being Enquiry Officer moved an application
before the Ld. District and Sessions Judge, Palwal as the accused refused
0 admit the girl child in Prem Ghar' i.e, Children Home, Village Behrola,
Palwal. It was ordered by the learned District and Sessions Judge that
child be kept in the said Children Home and the Child Welfare Committee
shall ensure the welfare of the child. On the direction of learned District
and Sessions Judge, the victim child was admitted in Children Home i.e.
'prem Ghar' on 14.04.2020. The victim child gave a birth to a boy on
26.06.2020 at about 05:30 p.m. in Government Hospital, Palwal. The
information with regard to the birth of a boy was given (o Deputy
Commissioner, Palwal and also to the Officer of the Department. It was
revealed that during the period of stay of victim child in the Children
Home of the accused, she was misleaded and pressure was mounted on
her, It was also alleged that the accused through social media as well as
newspaper made appeal to the General Public in the name of welfare of

she victim child 10 collect money in she name of newly born boy and even
Certified 1.\ = True Gopy

(Rajwsh Garg)
Addl. Session Judge

Palwal 07063004 gy foe i by SEC. 76 of

W Indian Evidencs /-
- S \l\ !‘1

S\ ¥
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CNR No. HRPL01002878-2024 3 CIS No. CRA/142/2024
‘Prem Kumar Khullar Vs. State of Haryana

disclosed the identity of the victim child in contravention of provisions of
law as envisaged under Rule 28(5) of Juvenile Justice (Care and
Protection) Rules 2007, hereinafter referred to as the Rule. The Welfare

Committee got admitted the victim child and newly born boy to State

Adoption Agency, Faridabad. It has been alleged that as per Section 74, 75

and 99 of the JJ Act, no Information can be given on the social media and

to the General Public about the victim child.
3. On the basis of the information given to the police officials,
was registered. The accused was joined in the

y. Statement of witnesses under

subject formal FIR

investigation and released from the custod

Section 161 Cr.P.C. were recorded. After completion of a

ion, final report under Section 173 of Cr.P.C. was prepared
'\ i

'|7-.

11 the formalities

of investigat

and filed before the Area Magistrate.

4, The copy of the challan was duly supphed as per the

provisions of Section 207 of Cr.P.C.

5. The trial Court vide order dated 02.02.2022 framed the

charge against the accused for commission of offence under Section 74,
75 and 99 of JJ Act, to which the accused pleaded not guilty and claimed

trial. Thereafter, the case was fixed for prosecution evidence,

6. In order to prove its case, the prosecution examined following

witnesses:-

PW1 Alpana Mittal

PW2 Kapil Kumar

PW3 Ct. Rahul

PW4 Retd. ASI Naresh Kumar

PW5 SI Bharam Pal
Gorilfled 1. ¢«
(RaJ§sh Garg)

Addl.
phdd Sesson hdse 4 notsed vy SEC. 76 of
UD-HRO120  ghe Indlan Evidence Aot

N P

Sz 49
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CNR No. HRPL01002878-2024 4
: CIS No. CRA/142/2024
Prem Kumar Khullar Vs, State of Haryana

and also proved the following documents:-

12 %; m;:i Original Tehrir

3. Ex.PW4/A gllis{closum Statement
Q- Endorsement

ol L Arrest Memo

S BehnA Search and Seizure memo

7. Ultimately, the evidence of. the prosecution Was closed vide

Court ocder dated 30.01.2024, Thereatrer, the statement of he accused
under Section 313 CrP.C. was recorded on 18,03.2024. The accused
denied all the incriminating evidence brought on record against him and
pleaded for false implication. An opportunity Was granted to the accused
10 lead the evidence in defence, However, 10 evidence was led By him and
he himself closed the evidence vide separate statement recorded by the
trial Court.
B. After having heard the learned APP for the State and learned
defence counsel of the accused and on perusal of the evidence on record,
the trial Court vide impugned judgment dated 02.04.2024 held the accused
guilty for commission of offence under Section 74 and 75 of JJ Act.
9, The impugned judgment has been assailed on the ground that
the impugned judgment would show hat there is non-application of the
judicial mind by the trial Court and the same Is thlmslcal, iilrir_y.
which Js unsustainable and Jiable 1o be set-aside, The m: Couw? failed 10
appreciate that the prosecution despite producing five witnesses and
availed various opportunities, failed to bring any creditable evidence to

sustain the allegations against him, The accused was entitled for a0, ifled
f
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acquittal and the order of conviction has been wrongly passed. They have
even reproduced Section 74, 75 and 99 of the JJ Act and stated that from
the perusal of the entire evidence show that there is no whisper of any
witness 10 support the accusation of the charges framed against him. The
trial Court passed the judgment of conviction based on cross-examination
and the suggestions put forwarded by learned defence counsel while cross-
examining PW-1 namely Ms. Alpana Mittal, Member, Child Welfare
Commiltee, Palwal. Though, from the bare perusal of her statemen, i
transpires that her entire evidence has fallen Iil;e a pack of card and there
is no evidence against the accused to establish the charges levelled against
him. Furthermore, Sh. Kapil Kumar, who is author of the complaint EX.
PW-V/A, himself demolished the entire case of the prosecution. He has
signed the complaint on the direction of the District M:élsn-ale Sahab,
having no knowledge of the case. Thus, the allegations so Jevelled against
him under Section 74,75 and 99 of JJ Act are not proved.
0. It has funher saed tha te finding of the wial Cour s
erroneous and against the law laid down by the Division Bench of Hon'ble
High Court of Gujarat in case of “Koli Tilak Ram Jivraj & anr. Versus
state of Gujarat” AIR 1969 Gujarat High Court 69 and by our own
Hon'ble High Court n case of “Harpal Versus State of Haryana”
2010(2) RCR (Criminal) 504. With these averments, it is prayed that the
judgment of conviction and the quanium of sentence may be set-aside.

The appeal may be allowed and the accused may be acquitted of the
charges levelled against him.

.‘ﬂy"d [ « Copy
(Rdjpan Carg)
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11.
I have heard and considered the learned counsel for the

appellant-accused, leamed PP for the State and perused the record of the
trial Court carefully,

12,
In order to hold the accused guilty for commission of an

offence under Section 74 of J) Act, the prosecution ls required to show
that no one shall disclose the identity of the child-conflict-with law or a
child in need of care and protection or a child victim or witness of a crime,
in any newspaper/magazine/news sheet/audio visual media or any other
form of communication except If such disclosure is in the interest of the
child and permitted by the Board or Committee.
1. In order to hold the accused guilty for commission of an
offence under Section 75 of JJ Act, ﬂ!pmsecﬁtbn is required to prove
that the child in need of care and protection was actually
assaulted/abundant/abused/exposed or wilfully neglected in a manner
likely to cause such child unnecessary mental or physical suffering.
14. In the case in hand, the prosecution has eiamined Ms. Alpana
Mittal as PW-1 and she deposed that one application Ex. PWI/A was
produced before the Committee on 26,03.2020 with regard to the child.
Thereafter, one Manju, Enquiry Officer moved an application dated
13.04.2020 before the Learned District and Sessions Judge, Palwal as the
accused refused (o keep the victim child in Prem Ghar', Therealter, as per
the order of District and Sesslons Judge, the child was kept by the
accused. The victim child gave a birth to a boy on 26.06.2020 and in this

regard, intimation was given to the Deputy Commissioner as well as other
! Gsroified . 2 True Oopp
(Raesh Garg) »
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no video,
pendrive or CD on the file to show that any document was
uploaded i
p on any social site. She even admitted that there is no document

on file t
0 show that accused ever disclosed the Identity of the victim child.

She even admitied that there is no document to show that the accused ever

tried 10 sell the newly bom boy. She even admitted that there Is no such
document even on the fle of Children Welfare Committee or in the file of
Sh. Kapil Kumar, District Child Protection Officer.
16. She was given a suggestion that accused never refused 10
keep her. It was also suggested that the accused never pressurized the
victim child nor mentally harassed her. It was further suggested that the
accused nwelr published any news In the paper to seek donation Of to
disclose the identity of the victim child. Tt is also suggested that the
accused never violated any provision of JJ Act [t is also suggested that
accused never tried to sell the newly born child.
17. The other material witness examined is Sh. Kapil Kumar,
complainant, at whose instance the FIR was lodged and the investigation
was set into motion. It has come in his examinatlon -in-chief that he has no
knowledge about the case: He was cross-examined at length by learned
APP for the State, with the permission of the Court. He admitted that he
signed the complaint EX. pw1/Aand deposed that he did so at the instance
of D.M., though, he was not having personal knowledge of the case.
18, The other witness examined by the prosecution are Constable
Rahul who remained present alongwith the 1.0. at the time of arrest of the

accused and recording of his disclosure stalement Ex. PWIA. Gatrgft\ e

L]
(R Garg) llthorhed by SEC. 3'6 of
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19.
Retired ASI Narender Kumar has been examined as PW-4

and d
eposed that he lodged the formal FIR Ex. PW4/A and also made an
end
orsement on the Tehrir Ex, PW4/B. He even recorded the statement of
Ms. g
s. Alpana Mittal, the victim child and Sh. Kapil Kumar, District

C
hildren Protection Officer and thereafter, file was handed over by him 0
Sh. Bharat Pal S.1.

20. Sh. Bharat Pal, S.1. has been examined as PW-5. The accused
produced order dated 16.09.2020 whereby he Was admitted on
anticipatory bail. He joined the investigation. He produced the document

Ex. PWS/A. Even the disclosure slmmentofﬂ:emwd Ex. PW3/A was

recorded. His search was carried out vide Ex. pwS/B and after completion

of investigation, he handed over the file to Inspector Anil Kumar, SHO

and the samewuﬁle'dbyhlminﬁle{:ouﬂ-
21 From the bare perusal of all these testimony and the case of

the prosecution & mentioned In Ex. PWUA, it transpires that there are

three allegations against him ie. firstly, (hat the victim child is being

mentally harassed, secondly, that news were published on

ngwspaperlsoclal media whereby appeal Was made to seek donation in the
name of the victim child and her newly bom boy and thirdly, that the

identification of the victim child was disclosed to the public at large.

22. It is pertinent that there is no document on record that the

victim child has ever produced before the accused, and he refused to admit

him. There is no such document on file in this regard and the PW-1 could

not even establish b idence. ‘
Hbyonl ekt . el o de %n

Imﬂ*h Garg)
Addl. Session Judge ‘llﬂﬂfﬁ"ﬂ by SEC. 76 01‘

Palwal 07.06.2024
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2. The allegation against the victim is that she was mentally

harassed by the accused but it is admitted by the PW-1 that there is no
such material on record that the victim child was ever harassed in any
mannet, rather, on perusal of the statement of the child vistim secorded
under Section 161 of CrP.C, by PW-5, it transpires that alter she gave
birth to a boy and shifted to SAA, Faridabad, she wanted to stay in Prem
Ghat' of the accused. Had the victim child was ever harassed, physicalty
or mentally, then she would have not desire 10 Sl2y in the Children Home
of the accused. Thus the allegation of harassment, physical and mental,
remained not proved. Thus, the finding of the trial Court qua the offence
alleged under Section 75 of the JJ Actis perverse nd against he evidence
on record. "
24, The second and third allegation Jevelled against the accused
is for publication and disclosure of identity of the victim child and
demanding of money/donation in her name. However, in this regard, itis
admitted by PW-1 during her cross-examination, categorically admitted
that there is no document on file whereby accused has ever sought
donaﬁonmﬂwnamoftlt victim dﬁldorherue\vbomboy.mre isno
yideo clip of pendrive or CD or any other social media app o0 which the
accused ever allegedly disclosed the identity of the child victim or her new
bomn boy. It is pertinent (hat the boy was bom 1 the victim child on

26.06.2020 and on that day fself, she was shilted to State Adoption

(he newly bom boy. There s no evidence on record that :he accused ha.s‘" ftad £ X T Copy

(Ragan Garg)

Addl adge  duthorised by SEC. 76 of

Palwal 07.06.2024
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aﬂ.se- Furthermore, the complainant himself when stepped into the
witness-box as PW-2 has deposed In uncertain words that he has 1o
personal knowledge about the case and signed the complaint Ex. PWL/A
at the instance of the then District Magjstrate, Palwal, Thus, it appears that
the entire story is concocted against the accused by the then District

Magistrate, Palwal.

5. During argument, it transpires that when the victim was

brought for the first time in the Children Home of the accused, her
condition was miserable and after remaining there for a period of above 2
months, she was able to deliver a birth to a child in Civil Hospital.
Meaning thereby, victim child was well tékeﬁ care by the accused and the
staff members of the Children Home.

26. On perusal of the impugned judgment, it transpires that the
rial Court merely relied upon the cross-examination of PW-1, which is in
the shape of suggestion. It is nowhere suggested by the Jearned defence
counsel on behalf of the accused that he has committed the alleged
offence. The trial Court committed an error and read the evidence with a
closed mind. Moreover, mere suggestions are no evidence at all and no
inference can be drawn against the accused that he admitted the allegation
against him and reference can be made of Harpal and Koli Tika Ram and
anr. (Supra). Thus, from the bare perusal of the impugned judgment of

conviction, it appears that the trial Court was bent upon to convict the

I Cm;ﬂd 1% Copy
(Rajegh Garg)

Addl. Sedsion Judge =
vabwal 07062024 dstborlsed by SEC. 76 o)
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accused without even going through the evidence of the prosecution
witnesses in a proper perspective. In fact, it is a case of no evidence
against the accused and despite that, the trial Court has convicted the

accused. Thus, the impugned judgment dated 02.04.2024 Is not

sustainable being perverse. There is no application of judicial mind,

hence, the same is set-aside. Consequently, the order on the quantum of
sentence is also not sustainable and set-aside. The appeal is allowed. The
appellant-accused is acquitted of the charges levelled against him. His bail
bonds and the surety bonds stands discharged.
27. While parting with the li!e and in view of provisions of
Section 386(e) of Cr.P.C., it appears that !he mtu'e case was concocted at
the instance of the then Deputy Conunisswneﬂ Pahﬂl Le on 28.09.2020,
against a person who is running a Children Home, without financial aid
from the Government. Therefore, Copy of judgment be sent to Chief
Secretary, Government of Haryana, to look into the m;'nter and take
appropriate action against the concemed Deputy Commissioner, Palwal
and Sh. Kapil Kumar, PW-2, the then District Child Protection Officer,
who lodged the false FIR, as deem fit, in accordance with law.
28. File of the trial Court be sent back and file of appellate Court

be consigned to record room after due compliafice. ! ¢al

Pronounced in open court. {Bafesh'Garg),
Vaiua, Steno Grlll Addl. Sessions Judge,
Palwal.07.06.2024
D No.HR-0120
No!e All the of this judgment have been tlircked 2 <igned by me.
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National Highways Authority of India

M in:;y J‘ Road Transport & Highways, Govt. of India)
Cﬂﬂ'im ot Ne:n;ge“menl Unit -Mathura (At Faridabad)
Toll Plaza Building, Mathura Road TFarldabad - 121003

NHAI/CMU/M i
TR/19011/2024/D- T 839 Dated: 23.04.2024

To
The Deputy Commissioner
Palwal

b f}" Laning of Delhi - Agra Section of NH-2(new NH-19) in the state of Haryana and
ttar Pradesh form 20.500 to Km.200,00 under NHDP Phase-V 25 BOT- Complaint

against Private Property of M/s Assoclation for Blindness and Leprosy Eradication

at Km. 65465 (RIS), on NH-19 in village- Bahrola, Tehsll - Palwal, District-

Palwal (Haryana). -Reg

Ref: (i) This office letter no. 74180 dt. 27.02.2024
(i) Complaint letter of Sh. Akshay Kumar (copy enclosed)
(i#i) Complaint letter of Sh. Govind Singh dt. 19.04.2024 (copy enclosed)

Sir,

This has reference to the access permission proposal of M/s Association for
Blindness and Leprosy Eradication at Km. 65.465 (RHS), on NH-19 in village- Bahrola,
Tehsil - Palwal, District- palwal (Haryana) which has been provisionally accepted by the
Competent Authority of NHAI. Accordingly, before conveying the in-principle approval this
office vide letter under reference at (i) has demanded deposition of requisite license deed

and Bank Guarantee.

2. Meanwhile, this office is in receipt of complaints by Sh. Govind Singh and Sh.
Akshay Kumar vide letters under ref. at (iii) & (fi) respectively wherein it has been clai
that some untawful activities are being conducted at the said premisis while endorsing

some references by the complainant. As per documents furnished by the complainant,
CHA/340/2020 dt. 02.04.2024 has accused Sh

prem Kumar Khullar (autho
imprisonment of 2.5 years.

n'ble District Court palwal vide case no.
rized signatory of instant proposal of access permission) wi

3. In light of the above complaint, it is hereby requested to kindly instruct the
ter based on the documents furnished by

concerned police officer for enquiring the mat
complainant so as t0 enable this office t0 further process the case of access permission

accordingly.
Thanking you,
Generagﬁ;r me

Project Director,
CMU - Mathura

Copy to: (i) The Superintendent of Police, Palwal- for information and necessary action

please.
(ii) Sh. Govind Singh (Mobile: 8009847500)- for information please.

(i) Sh. Akshay Kumar (Mobile: 7289866954)- for information please.

Building a Nation, Not Just Roads/ wsd & =& wrg 31 A P -

TIYR B W )
Corporate Office: G-586, S_ector-lD, Dwarka, New Delhi - 110075

q
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NH
AI/CMU/MTR/19011/2024/0- 71731 % Dated: £.111.2024
To,
The Deputy Commissioner,
Palwal
Haryana
Sub:  Six Laning of Delhi-Agra section from Km 20.500 to Km 200 in the State of Haryana

Ref:

Sir,

complaint cited under ref.
property of M/s Association for Blindness and Leprosy E
NH-19 in Village- Behrola, Distt.- Palwal was forwar
get enquired the matter by the concerned police 0

and U.P. on Design, Build, Finance, Operate and Transfer (DBFOT) basis -
Complaint against private property of M/s Assoclation for Blindness and
Leprosy Eradication at Km, 65.465 (RHS), on NH-19 in Village- Behrola, Tehsll
Palwal, District- Palwal (Haryana). - Reg.

l!) Complaint letter of Sh. Akshay Kumar (Copy Enclosed)
(ii) Complaint letter of Sh. Govind Singh (Copy Enclosed)
(iii) This office letter no. 74839 dt. 23.04.2024

This is in continuation to this office letter cited under ref. at (iii) vide which the
at (i) & (ii) in the matter of access permission case of private
radication at Km. 65.465 (RHS) on

ded to your office with a request to
fficer so as to enable this office to

further process the case of access permission accordingly.

L

The complaint letter of Sh. Akshay Kumar & Sh. Govind Singh as cited under ref. at

{i) & (ii) is enclosed herewith for your ready reference.

3

that further necessary action re

In this regard, it is again requested to get the matter examined at the earliest, so
garding processing of the subject cited access permission

proposal can be taken by this office.

Thanking you,
A
Project Director
CMU - Mathura
Building a Nation, Not Just Roads/ wisé & 7 g &1 N Al 08

(@R fe=31 A GArR @1 WA & §)
Corporate Office: G-58&6, Sector-10, Dwarka, New Delhi - 110075
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3 O 3 Inspection no. : 878294888

HROCMMSID : 18PAL185984

T Haryana State Pollution Control Board
MSECE C-11, SECTOR-6, PANCHKULA

PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-Hghspcb@hspcb.org.in
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, M/s Association for Blindness and Leprosy Eradication , Delhi-Mathura Highway, Vill-Bahrola,
Palwal has established and operating a Health Care Establishments (as defined in BMW rules) having waste
water generation less than 100 KLD without incinerator at Delhi-Mathura Highway, Vill-Bahrola, Palwal
which is polluting in nature;

Whereas, the above said unit was visited by the field officer of the Board on 28-Oct-2024 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air
(Prevention & Control of Pollution) Act, 1981.:-

1. Unit was found operational after expiry of CTO and authorization under Bio Medical Waste Rules.
2. Unit has not provided change of land use Certificate issued by District Town & Country
Planning Department for establishment of bedded healthcare facility to the joint committee.
3. ETP of the unit found non operational.
4. Unit was found bypassing the effluent.
5. During inspection water sample was collected from ETP bypass going to two tanks and as per
A/R No. 1644 dated 05.11.2024, water sample found exceeding the permissible limits.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Palwal vide
his letter HSPCB/PAL/2024/INS/87829481SCNCCO001 dated 23/12/2024 The reply submitted by the unit
vide letter dated 11-Dec-2024 was not find satisfactory as per detail given below:

Whereas, Regional Officer, Palwal vide his recommendation letter number
HSPCB/PAL/2024/RO/INS/87829481CONCRO001 dated 26-Dec-2024 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it ishereby ordered to close down the operation of the above said unit, M/sM/s
Association for Blindness and Leprosy Eradication Delhi-Mathura Highway, Vill-Bahrola, Palwal by

*** Thisis system generated certificate ***



3 04 Inspection no. : 878294889
HROCMMSID : 18PAL185984

sealing its plant / machinery and DG sets(if any) alongwith disconnection of the electric supply and/or water
supply of the above said unit, with immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974, isan offence.

Dated Panchkula, the Vineet Garg |AS
11-Feb-2025 Chairman
Endst. No.:HSPCB/PAL/2025/INS/87829481CONCOO001- Dated: 19-Feb-2025
005

A copy of the aboveisforwarded to the following for information and necessary action:-

1. The Deputy Commissioner, PALWAL

2. Executive Engineer, Executive Engineer, (OP), DHBVN Operation Division, PALWAL. Heis directed
to disconnect the electric supply of the above said project of the unit immediately and submit compliance

report within 03 days positively.

3. The Regional Officer, Palwal. He is asked to ensure the compliance of closure order immediately and to
submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

4. M/s Association for Blindness and Leprosy Eradication Delhi-Mathura Highway, Vill-Bahrola, Palwal

5. Executive Engineer, (water supply division) Municipal Corporation Division, PALWAL. Heisdirected
to disconnect the water supply of the above said project of the unit immediately and submit compliance

report within 03 days positively. Digitally signed
SATl N D by SATINDER

PAL
E R P AL Date: 2025.02.19

14:44:34 +05'30'
Satinder Pal, Sr Environment Engineer
Branch Incharge (HQ)
For Chairman

*** Thisis system generated certificate ***
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d“__m% Regional Office, Palwal Region
e Haryana State Pollution Control Board
':';*-:-::: II - Floor , HSVP Office Complex,
z’%‘;‘rgﬁ Near Gymkhana Club, Sector -12, Palwal

THANSTFURMAG ATEARA- IR RESSIND ATV

Website - www.hspcb.gov.in E-Mail -
hspcbropal@gmail.com

No. HSPCB/PAL/2024/ 1284 Dated: 24/02/2025
To,

The Executive Engineer
Operation Division
DHBVN

Sub: Recommendation to issue direction for closure and disconnection of
Electricity Supply of M/s Association for Blindness and Leprosy

Eradication, Delhi - Mathura Highway, Village - Bahrola, District -
Palwal.

Ref: Head Office File No. HSPCB/PAL/2025/INS/87829481CONCO001- 005, Dated
19/02/2025.
In this connection, it is intimated that your office was directed to disconnect the
electric supply of the above said project of the unit immediately and submit
compliance report within 03 days positively. .

This is for your information and necessary action please.
DA/as above

Digitally signed by
AKANSHAAKANSHATANWAR

Date: 2025.02.24
TANWAR ‘ISa:;?:‘IS+DS'30'

Regional Officer
Palwal Region
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rially Regional Office, Palwal Region
§ — Haryana State Pollution Control Board
P=—=| II - Floor , HSVP Office Complex,
3%}@1 rfﬁ Near Gymkhana Club, Sector -12, Palwal

Website - www.hspcb.gov.in E-Mail - hspcbropal@gmail.com

No. HSPCB/PAL/2024 /1265 Dated: 24/02/2025

To,
The Senior Environmental Engineer, (SWM),
Haryana State Pollution Control Board,
Panchkula.

Sub: Performa for recommendation for Environmental Compensation of
M/s Association for Blindness and Leprosy Eradication, Delhi-
Mathura Highway, Vill-Bahrola, Palwal.

Kindly refer to the Subject noted above, please find enclosed herewith
Performa for recommendation for Environmental Compensation M/s Association for
Blindness and Leprosy Eradication, Delhi-Mathura Highway, Vill-Bahrola, Palwal.

In view of above, it is requested that Environmental Compensation may be
examined & finalized by the committee of officers and orders for EC may be issued
accordingly.

Submitted for kind information and further necessary action please.
Digitally signed b
AKANSHA jiGsiintanwar
Date: 2025.02.24
TANWA 15a:t2e6:39 +05'30'

Regional Officer
Palwal Region
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Duly filled Performa for recommendation for environmental compensation
environmental pollutants in excess of the standards prescribed under EP Rules,
1986 and as prescribed in the consent granted to such units under Water Act,

1974/Air Act, 1981:

1. Name & address of the | M/s Association for Blindness and Leprosy Eradication., Delhi-
unit Mathura Highway, Vill-Bahrola, Palwal.
2. Name and designation 1. Smt Jyoti kumari, SDM, Palwal
.Of the O.fﬂcer(s) 2. Smt Akansha Tanwar, Regional Officer,
inspected the unit
Palwal
3. Sh Narender Nain, DTP, Palwal
3. Product(s) and bio- | 25 Beded HCF
products
4. Manufacturing process | Health Care Establishments
5. Status of CTE As per record CTE Expansion obtained upto 25/05/2027
6. Status of CTO CTO Obtained upto 31/03/2023
7. Date of inspection of | 28.10.2024
the unit
8. Date of commissioning | 23/10/2018
0. Detail of  violation | Unit was visited by the joint committee constituted by
observed during | Hon'ble NGT vide order dated 23/08/2024 in OA No.
inspection: 806/2024 on 28/10/2024, during inspection it was found that
your unit is a Bedded Health Care Facility and found
operational after expiry of CTO and Bio Medical Waste
Authorization from the board.
Unit has CTO vide no. HSPCB/Consent/:
329986522PALCTO21142409 Dated 31/03/2022 which was
valid upto 31/03/2023 (Copy attached) & Bio Medical Waste
Authorization NO. BMW21PAL17999500 Dated 18/12/2021
which was valid upto 31/03/2024 (Copy attached).
Unit has not provided change of land use Certificate issued
by District Town & Country Planning Department for
establishment of Bedded healthcare facility to the joint
committee during inspection.
ETP of the unit found non operational during joint committee
visit and your unit was found bypassing the effluent.
Whereas water samples was collected from ETP bypass going
to two tanks and as per Analysis Report No. 1644 date
05.11.2024 the water samples were found exceeding the
permissible limits.
10. | Category of the unit i. Orange
i. Small
11. | Complaint / Court case, Yes, Original Application No. 806/2024 in NGT
if any.
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12. | Detail of sampling and | | Type of SPEQ A/R No. & date
analysis of effluent/air | | ETP inlet antd-outet 1644 & 05.11.2024
emission exceeding the
norms.

13. | Reasons for not | NA
collection of samples, if
not collected.

14. | Detail of Show Cause | SCN was issued vide letter No. HSPCB/ PAL/2024/650 dated
Notice for EC issued | 11.11.2024
with date.

15. | Reply of Show Cause | Unit has submitted reply (Copy attached)

Notice, if any received.

16. | No. and date of closure | Closure order Head Office File No.
order issued by the | HSPCB/PAL/2025/INS/87829481CONCO001- 005, Dated
Board 19/02/2025.

17. | Compliance of closure | Closure was implemented on dated 24/02/2025 and
order if applicable. sent to Head  Office vide letter No.

HSPCB/PAL/2024/1264, dated 24/02/2025.

18. | Present status of | No
compliance made by
the unit, if any after
issue of show cause
notice.

19. | Cases for levying
environmental Unit was found operational after expiry of consent to
compensation:- . . . :

, ) , operate, biomedical waste authorization and exceeding
a) Units  discharging

the  environmental
pollutants in excess
of the standards
prescribed under EP
Rules, 1986 and as
prescribed in the
consent granted to
such units under
Water Act, 1974/Air
Act, 1981.

b) Not complying with
the directions
issued, such as
direction for closure

due to non-
installation of
OCEMS, non-
adherence to the
action plans

submitted etc.
¢) Intentional

the prescribed standards for treated trade effluent,
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avoidance of data
submission or data
manipulation by
tempering the
Online  Continuous
Emission/  Effluent
Monitoring system.

d) Accidental
discharges  lasting
for short durations
resulting into
damage to the
environment.

e) Intentional
discharges to the
environment
including bypassing
the pollution control
devices -- land,
water and air
resulting into acute
injury or damages to
the environment.

f) Injection of
treated/partially
treated/ untreated
effluent to ground
water.

g) All violations  of
Graded  Response
Action Plan (GRAP)
in Delhi NCR area.

h) Failure of preventing
the pollutants being
discharged in water
bodies and failure to
implement ~ Waste
Management Rules.

309

20.

Date of last inspection
and sampling i.e. prior
present inspection
(Water and/or Air
and/or other pollution

21.

Justification of imposing
environmental
compensation for last
five year

During visit, Unit was found operational after expiry of
consent to operate, biomedical waste authorization and
discharging the environmental pollutants in excess of the
standards prescribed under EP Rules, 1986 and as prescribed
in the consent granted to such units under Water Act,
1974/Air Act, 1981.
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EC may be d from 01.04.2023 to 24.02.2025 i.e. from
the date ofex ci@of CTO to the date of sealing of HCF for
695 days.

22.

Final recommendations
if any

In View of above, it is recommended that the Environmental
Compensation of Rs. 43,43,750/-may be imposed against the

95

unit M/s Association for Blindness and Leprosy Eradication.,
Delhi-Mathura Highway, Vill-Bahrola, Palwal

23. | Final compensation or | Final
Interim

Environment Compensation to be levied on Industrial Units

PI - Pollution Index | PI =50
(Red :80, Orange : 50
and Green : 30)

N - No of days of|01/04/2023 to 24/02/2025 = 695 Days
violation

R - Factor in Rupees R = Rs. 250/-

S - Factor for scale of | S=0.5

operation (0.5 for micro
or small, 1.0 for medium
and 1.5 for large unit)

LF - Location Factor (as | LF = 1
per census)

EC=PIxNxRxSxLF EC = 50x695x250x0.5x1

Total Amount calculated | Rs. 43,43,750/-

Digitally signed by Digitally signed by

ANJU ANJU RANI AKANSHATAKQ\TVSAHRA
Date: 2025.02.24
RA N I 15:25:53 +05'30' TA NWA R Date: 2025.02.24
15:26:24 +05'30"

Signature of Field Officer
Dr Anju Rani (Scientist B)

Signature of Regional Officer
Akansha Chaudhary (R.O)
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